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INTRODUCTIO~ 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to prescnt the Report on their behalf. 
present this Eighth Report (Eleventh Lok Sabha) on Action Taken by 
Government on the recommendations contained in the Thirty-Ninth 
Report of the Committee on Public Undertakings (Tenth Lok Sabhil) on 
Bharat Coking Coal Limited. 

2. The Thirty-Ninth Report of the Committee on Public Undertakings 
was presented to Lok Sabha on 31st March, 1995. Replies of the 
Government to all the recommendations contained in the Report were 
received on 27th July, 1996. Further information called for by the 
Committee on some of the recommendations was received by 17th April • 

. 1997. The Committee on Public Undertakings considered and adopted this 
Report at their sitting held on 21st April, 1997. 

3. An analysis of the Action Taken by the Government on the 
recommendations contained in the 39th Report (Tenth Lok Sabha) of the 
Committee is given in Appendix-VII. 

NEW DELHI; 
April 28, 1997 

Vaisakha 8, 1919 (S) 

G. VENKAT SWAMY. 
Chairman, 

Committee on Public Underlak;ng.~. 

(VJ 



CHAPTER I 
REPORT 

The Report of the Committee deals with the action taken by Govern-
ment on the recommendations contained in the Thirty-Ninth Report 
(Tenth Lok Sabha) of the Committee on Public Undertakings (1994-95) on 
Bharat Coking Coal Limited which was presented to Lok Sabha on 
31st March, 1995. 

2. Action Taken notes have been 'received from Government in respect 
of all 33 recommendations contained in the Report. These have been 
cateao~d ... follows:-

(i) Recommendations/observations that have been accepted by 
Government:-
SI. Nos. I, 2, 4, to 8, 16 to 19, 2S to 28 and 30 to 33. 

(ii) RecommendationslObservations which the Committee do not 
desire to pursue in view of Government's replies:-
SI. Nos. 9, 10 and 24. 

(iii) RecommendationslObservations in respect of which replies of 
Government h.ave not been accepted by the Committee:-
SI. Nos. 11, 12, 14, 15, 20 and 22. 

(iv) RecommendationslObservations tn respect of which final replies 
of Government are still awaited:-
SI. Nos. 3, 13, 21. 23 and 29. 

3. The Committee desire that final replies in respect of recommendations 
ror whleh only Interim replies have been given by Government should be 
rurnlshed to tbe Committee expeditiously. 

4. The Committee will now deal with the action taken by Government 
on lOme of the recommendations. 

(A) Repn6en,aRon on Board of Coal Companies 

Recommendation (51. No. J) 

S. The Committee observed that the Board of Director of BCCL as 
constituted was not in conformity with the OPE's guidelines issued in 
March. 1992 accordina to which the Government Directors on the Board 
of a Public Undertaking should not exceed two. The Committee desired 
that the matter r.egarding the number of Government Directors on the 
BCCL's.Board as also the filling up of position of Management Expert on 
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the Board. which fell vacant about two years back, and which was to be 
sorted Ol2t by the Ministry of Coal with the Department of Public 
Enterprise should be done without any further delay and the Board 
constituted accordingly. Besides, they also desired that the representation 
of consumersltrade such as FlCCVASSOCHAM on the Board of Coal 
companies should continue. 

6. In their reply the Government have stated that the slot earmarked for 
appointment of representatives of consumer/trade association such as 
FICCVASSOCHAM on the Board of BCCL has not yet been filled up as 
modalities including norms for selection, etc. are being finalised. The 
matter regarding the number of Govt. Directors on the BCCL Board as 
well as appointment of Management Expert was taken up with the Deptt.· 
of Public Enterprises. DPE have suggested reviewing the position regard· 
ing the number of Govt. Directors with a view to bringing the same within 
t~ ceiling prescribed by OPE. 1n case it is not possible to manage the 
same within the prescribed limit. DPE have suggested obtaining exemption 
from the· competent authority. in consultation with that Dcpartmcftt for 
which It proposal with detailed justification is to be sent to OPE. 
Subsequently, the Ministry have informed that the issue of Government 
part-time Directors was discussed with Department of Public Entcrpi'iscs 
which has accepted MOC's contention that four of such Direlltors are 
actually in the Board as Consumer representatives. Action has already 
been initiated for finalising the representation of consumer/trade organisa-
tio"s in the Boards of coal companies. Similarly, after having discussed the 
issue of managemcntexpcrts with OPE. they have not received· an)' further 
advice from them. 

7 •. Tbe Committee regret to note that the reply of Government is 
ambi.aous in as much as It Is not clear whether the Ministry c,f Coal have 
obtained any formal dearance from DPE for continuing with more than two 
Government Directors on the Board of BCCL. The ilsues of representation 
of consumer/trade organi.ation on the Board of Coal companies and 
appointment of Management ~Expert on RCCL's Board have also nol been 
flnalised. They express their displeasure over the Inordinate delay in 
onallslnl these Issues. The Committee urle that these Islues Ihould he 
onaUsed without any further loss of time and the CommUtee .pprlsed of the 
same. 

(B) Rehabilitation of Disploced persons 

Recommendation (St. No. 11) 

8. The Committee had noted that in the Open Cast Project Block-II. the 
company rehabilitated only 183 families as against 675 families affected 
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-due to acquisition of land so far and desired tbat all the land oustees of the 
project might be rehabilitated by the company' suitably within a period of 
six months in coordination with the State Government. 

9. In their reply Ministry have stated that the total number of families to 
be rehabilitated in Block II-Qpcn Cast Project area had earlier been 
assessed as 675. However, due to fragmentation of families, the number of 
families has now gone: upto 711. 'The rehabilitation of the displaced 
families on account of acquisition of land for Block-II OCP is being done 
with the help of the State Govl. Since the displaced families are 
demanding employment for not only the lineal descendants but also for 
distant relatives and even encroachers, it is necessary that State Govt. 
should persuade these families to accept the norms of ell rehabilitation 
scheme and shift to the developed rehabilitation sites. The States Govt. 
however, has not been able'to take expeditious action. As a result, it has 
been possible to rehabilitate only 199 families out of 711. 

10. The Committee are concerned to note the slow prolre .. made III 
rehabilitating the displaced fsmUies or Open Cast Project Block-II. Only 16 
more families have been rehabilitated after the Committee had given its 
report raising tbe figure of total rehaltilitated families to 199 out of 711, a. 
assessed now. The Committee express their serious concern over the 
lackadaisical manner In which the rehabilitation of the displ_ed families 
bas heen handled. The Committee, tberefore, urp the Mlnl.lrylBCCL to 
take up the matteT with the State Government at the highest level so that 
the remaining oustees of the project are rehabUiled at the earliest. They 
wuuld allO like to be apprised of the progress made In this recard within 
three months. 

(C) Delay in Completion of projects, 

Recommendation (SI. No. 11) 

11. The Committee noted that the North Amlabad Project which was 
to be completed by 1984-SS as per the original schedule and by 
Marcil. 1994 as per the revised schedule had not been completed and 
Pootkcc-Balihari Project was scheduled for completion only by 
March, 1995 as against Original schedule of March, 1994. In the 
case of Pootkee-Balihari project, the Committee were informed 
that World Bank had withdrawn financial assistance to the project 
on the ground that the geomining conditions make it unviable for attaining 
the planned capacity of 3 mtpa byusine the longwaU technology and as 
such this project was being implemented by Ministry of CoallBCCL at 
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a derated capacity of 1 mtpa to be completed by March, 1995 within thc 
sanctioned cost of Rs. 199.8 crores. They desired that Ministry of CoaV 
BCCL shoub' strive to make all out efforts to complete the pfoject within 
the sanctioned cost and revised time schedule. " 

12. In their reply, the Government have stated that in the case of North 
Amlabad Project due to highly disturbed geology encountered during in,-
seam development, drilling of 7 additional bore holes were taken up for 
generating additional data. These bore holes have since been completed. 
The position revealed as a result of these additional bore holes indicates 
that the mineable reserves available for exploitation would. be 4.96 million 
tonnes only as against 14.22 million tonnes envisaged in the original projcct 
report. With this, the scope of the project has changed considerably and 
longwall mining does not appear feasible in 15A115 seams. Accordingly, it 
has now been proposed to complete the project at the derated capacity of 
0.2 million tonnes per year and a derating/completion report is bcing 
formulated accordingly. In the case of Pootki Balihari Project, the main 
activities, pending now are erection of headgear and installation of windcrs 
for the new shifts. Board and Pillar mechanisation has been introduccd in 
the project instead of longwall technology originally envisaged. 

13. In their remarks, Audit have- stated that North Amlabad Projcct was 
declared completed at a provisional cost of Rs. 73.69 crores in March, 
1994. Af. regards, Pootki Balihari Project, the revised project report with 
derated capacity of one million tonne per year with .i!1vestment of 
Rs. 194.09 crores was submitted in June, 1995 to Coal India Limitcd for 
approval which is still awaited. 

14. Subsequently, the Ministry informed the Committee that the d~aft 
derated completion report of North Amlabad was submitted in November, 
1994 which was scrutinized by Internal Audit Department of BeeL and 
comments seOl to CMPDIL for submission of final derated cum comletion 
report. The final "deration-cum-completion" report in respect of North 
Amlabad Project of BeCL is almost ready and is expected to be submitted 
by CMPDIL shortly. As per the report, the final cost of the project works 
out to Rs. 73.92 crores, (excluding surplus equipments worth Rs. 2.00 
crores). As regards Pootki Balihari Project, the updated cost estimatc was 
submitted by CMPDIL to BCCL in November, 1996. BeCL suggestcd 
soane modifications in these cost estimates. The fmal updated cost estimatc 
is expected to be submitted by CMPDIL in April, 1997. As per RCE of 
November, 1996, the capital cost will be Rs. 198.67 crores against the RPR 
estimate of Rs. 194.09 crores (April, 19~5). 



IS. The Committee are perturbed to note the further delay in completion 
of the Pootkl BaUharl Project as alalnst the revised lime schedule of 
completion by MPfCh, 1995. It Is disquieting to note that In North Amlabad 
Project, the rated capacity hu furtber been reduced to 0.1 million tonnes 
per year from 0.57 million tonnel which Itself had been derated from the 
originally envisaged capacity of 0.71 million tonnes at the time of sanction-
Ing of tbe project. The Committee are dismayed to note that neither the 
nnal deratlon-eum-eompletlon report of North Amlabad Project nor no.1 
upnted cost estimate of Pootkl BaUhari Project bas been finalised. WbUe 
expressing their stronl displeasure over this inordinate delay, th ColJlllllt· 
tee urge the Government to expedite nnallsalion of' the lame under 
Intimation to them. 

(D) Coal Washeries-Capacity utilisation and modernisation 

Recommendation (SI. NOI •. 14 " IS) 

16. The Committee observed that the capacity utilisation of the existing 
wosheries of BCCL stood at 65% which was bclowthe break even level of 
80% . One of the main reasons advanced by BCCL for the poor 
performance of. the Company's wasberies was the non-availability of raw 
Coking Coal which resulted from tbe dwindling production of coking coal 
over the years. The Committee further noted that a Committee headed by 
Dr. V.A. Altekar, set up to Study the operation of the washeries in its 
report submitted to Government in October, 1986 had suggested installa-
tion of Deshaling Plant at Dugda I & II, Sudamdih and Bhojudih 
washeries, modernisation, of Patherdih washery etc. The Committee were 
informed that tlie company had reportedly carried out all short-term 
modifications and the long-term modifications except the modernisation of 
Patherdih washe,ry which was likely to be completed by June, 1995. The 
modernisation of Patherdih Washery had suffered a set back owing to the 
earlier tic-up getting jeopardized due to disintegration of USSR. They had, 
therefore, recommended that all necessary steps should be taken to ensure 
that all long term modifications suggested by the Altakar Committee were 
completed by June 1995 and the modernisation of Patherdih Washcry 
mi.ght be taken up indigenously without further wasting any time. 

17. The Ministry in. their reply have stated that action has been taken to 
increase production of coking coal, which would ultimately lead to 
increased capacity utilisation of the Washeries. It was expected that 
capacity utilisation of the washeries would go up to 70% in 1995·96 and 
further next year. However, in a subsequent reply the Ministry has stated 
that the capacity utilisation of the washeries of BCCL could not be stepped 
upto expected level of 70% due to substantial delay in commissionil18 of 
Bhalgora and Pootki Balihari shafts and rehabilitation and resettlement 
(R&R) problem coming in the way of expected increase in project from 
Block II OCP. This capacity utilisation was now expecte&lato be achieved 
during 1996-97. In response to a further query from the Committee, 
Government informed ,that the shaft at Bhalgora Projett has been 
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commissioned in December, 1996. 1st compartment (Shaft n-WeSl) of 
Pootki Balihari Project has also becn made operational from January, 1996 
and work connected "with commissioning of second compartment (Shaft II-
East) is in advanced stage. But due to certain constraints increase in 
overall coking coal produ~tion could not bc achicvcd during 1996-97 as 
compared to that of 1995-96 thercby affecting the desired improvemcnt in 
capacity utilisation of washeries. 

18. As regards implementation of Altekar Committee's suggestions, the 
Ministry stated that two of the three schcmes at Bhojudih, viz. installation 
of tipplcr and Dcshaling Plant havc bccn complctcd and third schcme, viz. 
Flotation Plant, would be completed in September, 1995. However, tbis 
could not be completed as per schedule since the contract for setting up 
the Flotation Plant at Bhojudih awarded to ~. Triveni Engineering had 
to be tcrminated due to unavoidable reasons. The coal company had to 
resort to tendering procedure afresh to get the balance work completed. 
As per the latest infonnation called for from the Government 
the tender is still under finalisation. Likely time of completion and cost will 
be known only after finalisation of tender." 

19. The Ministry havc further stated that considering thc very slow 
progress of work by MAMC in installation of Deshaling Plants at Ougda-I, 
Ougda·n and Sudamdih. their work was terminated. However. in June, 
1995 MAMC gave a commitment that they would be able to co,"plete 
installation of all the three Dcshnling Plants in 18 months with adequate 
fund flow from BCCL. In so far as modernisation of Patherdih Washery is 
concerned, a decision was taken in the Indo-Russian Prototol at Govern-
ment level in September, 1994 that the scheme would bc taken up with 
collaboration of Russians. Accordingly, tcnders were invited for the job as 
per the Russian scheme. 

20. In a subsequent reply the Committee were informed that as per the 
revised schedule submitted by MAM.C, installation of deshaling plant at 
Dugda-I and Dugda-II is expc~ed to be completed by July, 1997. 
Installation of deshaling plant at Sudamadih is subject is review of 
performance of MAMC at Dugda-I and Dugda-n. In regard to modernisa-
tion of Pathcrdih Washery, it has been stated that even after prolonged 
negotiations and discussions, Russian side did not agree to provide 
guarantees for the proccss and also for the equipments supplied. The 
scheme for modernisation of the washery with USSRtRussian collaboration 
had, therefore, to be dropped. 

21. The Committee are perturbed to note that BCCL could not achieve 
70% tapatlly" utilisation or washerles even durlnl 1996·97 allhoulh this 
naure wal expected to be achieved In 1995-96. It Is also dilquletin. to note 
that tbe Installation of Deshallnl Plants at DUlda I " II, Sudamdih and 
BhoJudlh washerles and modernisation of Patherdlh washery, which were 
luaesled by lbe Committee hellded by Dr. V.A. Altekar, have not been 



7 

completed even after a decade. The Flotation Plant at Bhojudlh which was 
to be completed by September, 1'995 has aI~ not so far been completed and 
the tenders are sun under nnallsallon. The Installation of deshallng plants at 
Dugdll-I lind Dugda-lIls also expected to be completed onl), b)' July, 1997 
a. per the revised schedule whlle the scheme for modernisation of Patherdlh 
Washery with Russian collaboration had to be dropped. Tbe Committee 
recommend that all out efforts should be made to complete the work at 
DUlda-1 and DUlda-1I within the revised schedule. The modernisation of 
Palherdlh Washery as also the pendlna works at Sudamdlh and BboJudlb 
Washerles should also be taken up expeditiously. 

(E) Shortage of Coal Stock 
Recommendalion (51. No. 20) 

12. The Commiltcc found that the shortage in stock of coal as per 
production records and actual figures of measured stock ranged from 
3.66% to 39.82% during the year 1987-88 to 1992-93 and the shortage in 
excess of 5% discrepancy between booked production ana measurement 
figures which is considered reasonable has increased from 4.35% 811 on 
31.3.1988 to 34.14"10 as on 31.3.1992. A Committee headed by Shri R.N. 
Mishra, the then CMD, CMPDIL was constituted by Government in 1992 
to carry out an in-depth study into the matter of shortage of coal stocb in· 
BCCL which found among several other deficiencies that even the CIL 
measurement teams could not detect the stock shortages in the cemeries 
wherc annual stock checks were conducted by them. Based on the findings 
of this Committee, show-cause notices were served against officers for 
allegcd over-reporting etc. and a total of 152 cases of show cause notices 
and chargcshects which had been initiated were pending. The Committee 
desired that the CompanyMinistry to get the pending cases expeditiously 
investigated and also evolve a mechanism to avoid over reporting of stocks 
and consequent loss to the Company. 

23. The Ministry in their reply have informed that out of 197 cases 
contemplated for action, proceedings had been completed in 174 cases as 
on 30.6.1996. Out of 174 cases, action such as removal from service in S 
cases, demotion in 18 cases, reduction to lower stage in 11 cases, stoppage 
of increment in 9 cases, warning, caution and censure in 17 cases had 
already been laken however, in remaining 114 cases no action could be 
taken as either charges could not be substantiated or due to deatIY 
retirement of concerned officers etc. Major changes in system are under 
implementation to avoid over-reporting of stock. The Audit in their 
·remarks have pointed out that despite major changes in the system the 
value of coal stock found short at the time of physical verification during 
1993-94 and 1994-95 was Rs. 25.87 crores and Rs. 132.67 erores respec-
tively. , 

24. According to the Ministry bulk of the shonage revealed during 1993-
94 and 1994·95 was carried over from the past. Disciplinary proceedings 
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have been initiated in all the cases of shortage detected in these two yean, 
i.e. 1993-94 and 1994-95. The changes brought out in the system are 
expected to minimise incidence of stock shortage and that would be 
reflected in the measurement of 1995-96 and in subsequent yeats. The 
Ministry of Coal has also taken lOme fresh steps towards elimination of 
stock shortages in CIL subsidiaries. In order to report the stock figures 
with the break-up of vendible stock and non-vendible stock, a format has 
been prcacribed for adoption in the annual accounts of each subsidiary and 
of CIL also. CIL has also been directed to review the· annual position of 
stock shortages and inquiries in all the subsidiaries in the meeting of the 
CIL's Board of Directors when the annual accounts are put for being 
adopted. 

lS, The Committee regret to note that Investigation In 13 cases, out of 197 
cases, of alleled over-reportlnl of Coal stock, on the basis or the Ondlnls of 
the Mlshra Committee is still pendintc. It is Itran. to note that bt 114 
cases, either the persons have been exonerated or charges dropped. or action 
could not be taken due to retirement or concerned ornciais etc. The 
Committee desire that Investigation Into the pending cases Ihould be 
completed wllhln three months and urge the Government to take stern 
action alalnst the omelels round Involved in over-reporlinl of coal stock so 
that It could serve as a deterrent ror otben and Implement strictly the 
measures to cbeck stock shortaaes. They would also like to know wbether 
there has been any Improvement In this reprd after Introduction of the 
rormat prescribed ror adoption In the annual accounts of tbe subsidiaries of 
CIL. 

(F) Ropeway System 

Recommendation (51. No. 21) 

26. A Ropeway system was installed by BCCL in 1982 for extraction· and 
transportation of sand from Damodar River for stowing in the mines as a 
conservation and safety measure. The Committee were constrained to 
observe that the ropeways could not attain even V3rd of the assessed 
capacity of 36 lakhs t.p.a. The revamping of D&F Ropeways by the 
Company was also not implemented. The Committee had recommended 
that the work of revamping of D&F Ropeway Phase-I may be expediti-
ously completed so as to minimise, if not, altogetl\er eliminate certain 
malpractices reportedly prevailing in the transportation of sand by contrac-
tors in BCCL. 

27, In their reply, Government have stated that the highest despatCh 
achieved so far from D&F Ropeways wu 12.48 lakh tonnes in 1979-80. It 
would. thus, be appreciated that even when the installations were 
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comparatively new, the capacity utilisation was limited to around lI.Jrd of 
the installed capacity only. This would point to lOme inherent constraints. 
Phase-I revamping which envisaged augmentation of capacity, to 12 lakh 
tonnes per annum has since been completed. Despatch of sand was 8.70 
lakh tonnes in 1992-93 and 9.63 lakh tonnes in 1994-95. Another scheme 
has been drawn up for further augmentation of capacity to 16 lakh tonnel 
per annum by commissioning Electric Dredger at a marginal investment of 
Rs. 2.56 crores. This scheme is likely to be completed by the end of 1995-
96. In a subsequent reply, the Government stated that the augmentation of 
capacity to 16 lakh tonnes was likely to be completed by the end of year 
1996-97. However, as per the latest information furnished by Government, 
the RPR envisaged production of 1.00 MTY in 1995-96 and 1.60 MTY in 
1996-97. The first phase of production from D&F Ropeway i.e. 1.00 MTY 
proposed to be achieved in 1995-96 as per RPR has been achieved in 1996-
97. The actual production from D&F Ropeway in 1996-97 was 1.01 MT. 
The augmentation of production for the second phase will be taken up 
from 1997-98. The completion of the project to 1.6 MT stage envisa,cd 
from 1996-97 could not be achieved due to fund constraint. The 2nd phase 
expansion is, however, expected to be completed by March, 1998. 

28. The Committee are constrained to observe that the ........ for 
aUlmentation or capacity or the ropeway te 16 lakh tonnes per yar wIdc:b 
was to be completed by the end of 1995·96 has not 10 far been completed. 
The scheme Is now Dna))y expected to be completed by Marcb. 1998 only. 
The Committee deprecate the anticipated delay of two yean In lbe 
completion or the scbeme and recommend that the revised schedule should 
now be strlcUy adhered to. 

(G) Availability and utililat;on 0/ Plant and Machinery 

Recommendation (Sl. No. 22) 

29. The Committee observed that both the availability and utilisation of 
Plant and Machinery (P&M) was very dismal resulting in production loss 
and heavy down time. The percentage availability of Dumpers, Shovels, 
Dozers and Drills varied between 70 to 80 and percentale of utilisation 
varied from 15 to 73 durin, 1982·83 to 1992·93. The Committee were 
informed that BCCL had taken lOme measures which would help in 
improving the availability of plant and machinery and reduce down time of 
equipment. ,They, therefore, desired to be appriaed of the improvement 
achieved in availability and utilisation of P&M 81 • result of these 
measures~ 

~/U/F-2-A 



10 

30. In their reply, tbe Ministry have .tated that the pesitiGn of utili.ation 
and availability with respect to CMPDll norms in the years 1993·94 and 
1994-95 is shown below: 

Percentage achievement 
with respect to CMPDIL Nonns 

Ulilisalion Availabilily 

93·94 94·95 93·94 94·1J5 

Shovel 59.95 70.15 71.76 73.111 

Dumper 46.84 52.83 78.87 74,.:'4 
Dozer 57.94 60.53 67.'''' MAS 

Drill 54.54 62.63 (17.CJ3 ti2.32 

31. The Committee are dismayed to nnd that there has been hardly any 
Improvement In the avanahlJity and utilisation of plant lind machinery 
(P&M) even after the measures dalmed to have bttn taken by the Company 
in this relanl. They tberet'ore, emphasise that GovernmentIBCCL should 
take ccmcrete dleasures wilh a view tu bringing improvenu!I1t both In 
availability and utilisation or plant and machinery. 
( H) Agreements with melior Coal Con514mer5 

Recommendatlun (SI. No. 23) 
32. The Committee noted that CIl which was responsible for the overall 

policy on coal distribution, linkage of consumers to coalfields etc. in 
respcct of BCCl had not entered into any firm agreements so far with 
major consumers of BCCL coal including Government consumers which 
account for 85% of total sales of the Company. The <;ommittee were 
informed that Government was reportedly considering a proposal to allow 
coal companies to enter into bilateral agreements with bulk consumer for 
coal supplies at pre·negotiated prices which whcn implemented would help 
BeeL in realising better price for its coal whenever implemcrHed. They 
thereforc. desired that Government might expeditiously decide over the 
matter of bilateral agreement. 

33. The Ministry in their reply have stated tbat the coal companies undcr 
Coal India Limited have been entering into agreements covcring coal 
supplies to power houses, Railways. Cement and Steel Plants. The validity 
of the contracts with SEBs have since expired. However. fresh agreements 
with power houses under Statc Elcctricity Board could 1I0t be entered into 
because of different views taken by the two contracting parties ViI. SEBs 
and coal com panics over venuc of joint sampling of coal supplics to power 
houses etc. The issuc is under consideration11egotiation for finalising 
mutually acceptable legally enforceabfe contract for supplies of coal. TIle 

, Audit in thclr remarks haa stated that no bilateral agreement has been ' \ 
entered into with any bulk consumer for coal supplies. so far at prc-
negotiated price. 
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34. The MiniStry has further S1ilted that in a r<;ccnt meeting held 
between the Ministries of Steel and C6sF, in which CIl and SAIL were 
also represented, it has been- agreed that the two contracting parties shall 
enter into a medium term contract of 3-5 years' duration for supply of 
washed coal with sampling at the loading end. In a response to a query 
about the latest position in this regard, Government have stated that 
subsidiaries of CIL arc negotiating various provisions of coal supply 
agreement with the Steel Authority of India Limited (SAIL) for supply of 
coal to Steel Plants. As regards signing of agreement with the power 
utilities the SEBs arc not willing to accept the decision of the Government 
and the findings of the Courts of Law to conduct sampling of coal at the 
loading end and consequently no agreements hnve been signed with State 
Electricity Boards. All the Power Stations of NTPC-pit head and non pit-
head have agreed to the joint sampling of coal at the loading end. CIL is 
negotiating fresh agreement with NTPC. 

35. The Committee regret to note the inordinate delay in entering Into 
bilateral agreement with the bulk consumers for supply of coal to them. 
They, therefore, desire that BCCL sbould finalise the hilateral agrl'l'lllents 
with the hulk coal consumers without any loss of lime. The Cmnmilh.'l' 
would await the details of agreements after those are finallsl'CI. 

s24 / 1.5 / F-2-B 



CHAPTER II 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY TIlE 

GOVERNMENT 
Recommendation (51. No.1) 

The Comlllittee note that BCCL came into existence with the nation a-
lilation of 214 Coking coal mines in 1972. The company was further 
entrusted with tbe operation and managemf\nt of some non coking coal 
mines after tbeir nationalisation in 1973 before it became a subsidiary of 
Coal India Limited in November, 1975. 

The eumination of Bharat Coking Coal Ltd. by the Committee has 
revealed that DCCL-the prime producer of coking coal for the national 
requirements is making losses year after year, has failed to evolvc proper 
project formulation, implementation and monitoring system cvcn after 
more than two decades of operations. It has become an undertaking 
plagued with increuing losses, lower production and productivity. II very 
hi,h number of surplus manpower coupled with huge outstanding from 
bulk consumers of coal. The company is now in the midst of varicd 
problems relatina to completion of mining projects. resources crunch for 
modernisation of wuheries u also their under utilisation of capacities, 
failure to recover its bills from power utilities, steel plants and other etc. A 
review of the findings of the Committee on various aspects of the working 
of the Copmpany and also Government Supervisory role is dealt with in 
the succeeding paragraphs. • 

Reply of the Government 
Action taken in regard to the various points mentioned in this para has 

been dealt with subsequently under respective paras concerning specific 
recommendation OR each of these items. 

Comments of Audit 
No Comments. 

[Ministry of Coal O.M. Ko. H-ll02l1S193-Parl. dtd. 27.7.96] 
RecOlllmendation (51. No.2) 

The Committee note that BCCL was established with the main objcctive 
of promoting development and utilisation of coal reserves in the country 
and to raise the productivity of coal lI1ining and related activities. They 
are, bowever, coDitrained to observe that though the Company has bcen 
able to increue tbe output per man.hift (OMS) to O.SS tonne in 1992-93 
apinat 0.40 in 1972-73, this admittedly is not sufficient to make the 
operation of BCCL financially viable. The Committee are of the opinion 

12 
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that the inherent geo-mlnlng constraints might be one of the factors 
responsible for low productivity, there is still scope for further incrcuc in 
productivity through introduction of improved technology and improving 
tlte Jkill' .nd motivation of the work force". The failure of BCCL in raising 
the production to the desired level has forced the steel plants to import 
huae quantities of coking coal resultins in bqyy foreiln exchanle outgo in 
recent years. 

Repl, of. the Government 

(i) Overall OMS of BCCL has since increased to 0.93 tonnes in 1993·94. 

(n) BCCL is takins action for further improvement in OMS through 
application of intermediate technology in its underground .mines and 
through improvement in availability & utilisation of HEMM in opcnca5t 
mines. Compared to around 75 SOLs in operation in 1993-94, the total 
number is expected to increase to 145 in the current year. Action is also 
being taken to augment loader strength through one time fcmale VRS and 
also through reorganilation & redeployment of surplus men' to release 
loaders, on temporary diversion, for coal loading. 

(iii) For improvina skills of workmen, particular thrust is beina given to 
training in operation of SOLs supplemented by on· the-job training. 

Comments of Audit 

(i) Overall output per man shift (OMS) in BCCL in 1994-95 was also 
0.93 tonne. 

(ii) The total number of SOLS (Side Discharge Loader)' in operation 
were 99 in 1994-95 as alainst 145 expected by the Ministry. Out of 3240 
female employees who applied for VRS, 2177 fe .. ale .... ploy"' were 
allowed VRS upto November 1995. 

(iii) No Comments. 

Comments or the Ministry 

The overall OMS of BCCL ill 1993-94 was 0.90 tonnes &lid not 8.93 
tonnes which was eroneoUily mentioned by BCCL in their reply. It ltas 
increued to 0.93 tonnes in 1994·95. 

In their reply furnished by BCCL soane time during 1995-96, it was 
indicated that the total No. of Side Discharae Loadell (SDLs) would 
increase to 145 by tbe end of 1995-96 and not durina 1994-95. Total 
Dllmber of SDLs as 011 31.3.1~ .... aetually IOlle upto 146. 
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Duc to large scale drowning of mincs after the un-prC?~ented rains on 
26thl27tb Sept. 1995. operalion in a number of ..... nderground mines! 
districts TCmained suspended for quitc some time. Inlake of new loaders 
against female VRS had. therefore been curtailed in 1995-96. 

{Ministry of Coal O.M. No. H-l1021/S193-Parl. dtd. 27.7.96) 

Rec:ommrndation (SI. No.4) 

The Committee arc perturbed to nole that BCCl has defaulted in 
payment of PF dues of its employees for two years. The C~mpnny 
reportedly finds itself in sueh a situalion owing to acute cash cruneb as n 
result of its failure to realise its dues from iL'I bulk con.~mers viz. Po ... cr 
Houscs. State Electricity Boards etc. 

What is morc distressing to find is that in a ca. .. c of such a serious 
violation of statutory norms on payment of PF dues of workers, the 
Finance Director of the Company did nol think it appropriate to inform 
even the CMD of the Company before with.holding the payments. It is 
disconcerting to note that no responsibility has been fixed for such a 
s ~rious lapse. It is all the more disquieting that Ministry of Coal too 'has 
failed to initiate llny action in this regard and tried to justify the line of 
'".1ion of the Company. The Committee now understand that the encire PF 
urrears due upto February. 1994 in respect of BCCl have been cleared by 
Coal India Limited. At this stage the committee cannot but express their 
displeasure over this lapse and desire that in future the Government a. .. 
well as the company should be more vigilant on this account. 

Reply of the Governnumt 

The recommendations of the Comnlinee arc noted for strict compliance. 
In this connection. the Chairman. Coal India Limited has been requested 
to give same priority in payments of CMPF dues in respect of salaries and 
wages. He has further been asked to instruct the CMDs of .all the 
subsidiaries under CIL to meet the statutory obligations and avoid delays 
in this regard. 

Comments of the Audit 

Out of lolal Provident Fund dues on Rs. 36.56 crores as on 31&t March. 
1995 Rs. 24.35 crores was deposiled by the company in AprillMay 1995. 
leaving an unpaid balance of Rs. 12.21 crores as on 31.12.1995. 

Comments of Gc)verument 

The P.F. dues upto the period 31.3.1995 have been cleared ~y May. 
1995. Thereafter. it has been reported that Ihe Company, i.e. BCCL has 
been paying the dues on time. 

[Ministry of Coal O.M. No. H-ll02115193-Parl. dtd. 27.7.96] 
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Recommendation (SI. No.5) 

The Committee are distressed to note that the Company was able to 
complete enly 38 projccts out of 73 projects taken up for implementation 
upto March, 1993. The Commitlcc find that a nllmber of projects suffered 
due to improper gco-mining sur:veys, delays in selection of proper 
technology and mismatch of equipmcDt etc. Some of the projects are .ovcn 
.being withdrawn by Government due to non-availability of land and 
adverse mining conditions. The Committee arc constrained to find tbat the 
v.icws of the Company and the Ministry of Coal are at variance with rcprd 
to sanctien of many projects by Government at a time for implementalion 
by the Company. While the company's conteotion is that these projects 
were sanctioned in one swing without adequaJc geological data, according 
to the Government, whatever eomel to it has already been formulated with 
the help of the Coal Company concerned and Central Mining Plannina and 
Design Institute Limitcd (CMPDIl). The Committee can not but depre-
cate such an attitude on the part of BCCl and Ministry of Coal to disuwn 
responsibility lor sanctioning of projects. The Committee desire that all 
infra$tructural Dspects to be taken care of in future before sanction for 
projects is conveyed by Government to the Company. 

Reply or the Government 
Guidance pr6¥ided by the Committee as· regards adequancy pf infras-

tructural input before sanction of projects has ·been noted. 
Commenls . or tbe Audit 

No Comments. 

[Ministry of Coal iO.M.No. H-l102l1S93-Parl. dtd. 27.7.96] 
Reconn.n...... (II. No. 6) 

The Committee observe that ORe of thc prime reasons for delays in 
project implementation in BeCl is the problem of Iud· acquisition and the 
subsequent rehabilitation .of the evacueel of land ac:qIIired by the Company 
for projects implementation purpose. Accordin& to Secretary, Ministry of 
Coal, the main problem oceurin& in land acquisitioa cases in Bihar is that 
the land records are Rot upto date. Besides, State Governments arc not 
providing substitute landa for afforestation purposcs which is required by 
the company in lieu of forest land made available for projects. 

The Committee understand that Standing Comminee have been set up 
at State levels for expediting land acquisitioll cases for the Company" 
projects. However, they are di.treucd to find that the special Ellipowotcd 
Commiltee constituted in Bihar for the purpose has not held Iny meerin, 
,after 2.4.1991 which speaks volume about the efficacy of these Committees 

~ in resolution of land acquisition problems beilla fKed by BCCl. Thc 
Committee desire that the ,uidcliftcs iuued by Ministry of Coal recently 

.~ 'for formulation of rchabilitatiGD packap for evacuees be fully adhered to 
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by Company. The CQmmittee recommend that Governmcnt should form 
some high powered regulatory body comprising of the representatives of 
State Govcrnment and the Coal Company concerned to coordinate and 
monitor the land acquisition problems between State Government and the 
Coal producing companies including BCCL so as to checkhemove the 
bottlenecks in the area for effective and quicker implementation of mining 
projects. The Committee would like to be apprised of the action taken by 
Government in Ihis regard. 

Reply or the Government 

The Ministry of Coaa sanctioned rehabilitation package for landlosers ~f 
Soncpur Bazari Project in May 1990 which was extended to other projects 
also in Odobcr. 1990, bUI the said rehabilitation package could not be 
implemented except at Sonepur Bazari project because of the fact that the 
different State Governments have prescribed their own rehabilitation 
schemes which contain ;nltr-a/ia provision for employment to land losers. 
Coal India has recently circulated a rehabilitation and resettlement policy 
mainly for the projects financed by World Bank and this is now being 
treated as R8c.R Policy of CIL for the project affected· people. 

Attention of the State Governments of Bihar, Orissa, M.P., U.P., 
Maharashtra and West Bengal has been drawn towards the none-too-active 
role hitherto played by the Standing Committees set up at State level for 
expediting land acquisition cases for coal companies' projects. These State 
Governments have been further advised as per the recommendations of the 
COPU for Constitution of high powered regulatory bodies comprising the 
rcprescntativea of State Government and the coal companies.concerned to 
coordinate and monitor the land acquisition problems between the State 
Government and the coal companies. 

Comments or the Audit 

No Conlments. 

[Ministry of Coal O.M. No. H-ll02VSI93-Parl. dtd. l?7.96] 

Recommendation (SI. No. 7) 

It is disconcerti ... · to find that though the company is engaged in the 
production of cokina coal for over two decades now. neither company nor 
the Government have been successful in developing mechanism for an 
effective review ,nd monitoring system so as to ensure timely and cost 
effective implementation of various projects undertaken by the Company. 
Some of the projects have nOI been compleled even after two to five years 
of the original. scheduled dates of completion. Apart from problems 
relatinlto land ac::quilition. there have been delays on account of various 
factors such IS selection of appropriate technol0lY. delays iR suit sinkinl 
aad fund constraints etc. 
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Reply of the Government 

Standardised systems of review and monitoring at various levels in the 
coal companies. Coal India limited and Ministry of Coal have since been 
introduced. As explained in reply to Recommendation No. S. adequacy of 
infrastructural inputs and preparedness of the project are ascertained 
before sai1~tion of a new projects so as to reduce delay in implementation. 

Comments of the Audit 
No Comments. 

[Ministry of Coal O.M.No. H-l102l15193-Parl. dtd. 27.7.96) 
Recommendation (SI. No.8) 

The Committee also note that Ministry of Coal had set up a Committee 
in 1990 under the Charimanship of Adviser (Projects) in Ministry of Coal 
to review the entire system of project formulation. implementation and 
monitoring as prevalent in 'BCCL. The Committee examined all issues 
concerning project formulation within the existing framework as well as the 
issues relating to inclusion of the cost escalation factor similar. to the ones 
being followed in World Bank project. This Committee among other 
measures also suggested certain guidelines laying special emphasis on 
exploratory studies prior to project formulation. active participation of ihe 
planner alongwith the implementing officers to facilitate closer monitoring 
for taking effective corrective measures in the event of any change in any 
of the parameters of the project during its implementation. settiOg up of an 
Internal Appraisal Cell (lAC) in 'CMPDI to be manned by an Economist 
who is to work on the lines of Project Appraisal Division of the Planning 
Commission and making available lAC's commentSlViews at the time of 
final decision by the Board etc. The Committee also suggested timely and 
regular reviews at the level of Director Project, CMD of the subsidiary 
Company and elL and Ministry of Coal and close· interaction with State 
Governments specially with regard to Land acquisition and rehabilitation 
of land ousters, forestry clearance etc. The Committee desire that in the 
li.ht of these comprehensive .uidelinel. BeCL and the Government 
Rould henceforth take suitable Iteps to avoid delaYI and consequential 
time and coat over-run in the project implementation. The Commirtee 
would like to be informed of the action taken in thit re,ard. 

Reply of the Government 
The Committee set up by the Ministry of Coal hal evolved comprehen-

live ,uidclinea in reaarel to exploration, fGnnulation of project reportJ and 
apprailal thereof, and for project implementation cl monitoring. 

The action taken in rcaarel to the varioUi poi.tl mentioned under thil 
pan is al under: 

(I) All the relevant details, includinl exploratory data. are properly 
apprailcd before laldna up project formulation, u and when 
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necessary, additional boreholes are taken up for generation of 
additional data before project formulation begins. 

(ii) The Project Appraisal Division of CMPDIL has been streng-
then-:d by inducting Economists who examine the project reports 
from financial point of view. 

(iii) Projects are reviewed e~ery month at the Area lev,tl by the 
concerned General Managers. 

(iv) All projects under implementation are reviewed at least once 
every month by the Director (Planning & Projects). 

(v) All projects costing Rs. 20 crores and above atc reviewed by 
CMD once every month. 

(vi) Delayedprojec~ .are . revi~wed by ·an Apex Review Committee 
consi$1ing of CMD, BCCLCMD. CMPDIL -and Director (T)I 
CIL. 

(vii) BCCL Board .reviews at least one or two on-Ioing projccts in its 
evcry meeting. 

(viii) Close interaction i!i being maintained with the State Government 
for land acquisition, Forest land clearance; etc. CMnBC-CL 
recently had a meeting ~ith the Minister of Mines, Bibar as well 
as with Secretaries of the concerned Ministries. There are follow 
up meetings at lower lev.els: .. lso. 

(ix) In the Ministry. periOdic reView of projects each costing Rs. 20 
crores and above is ~eldat the level of Adviser (Projects) as well 
as Secretary (Coal). . 

Comments of the Audit 
Delayed Projects were not reviewed by an Apex Review Committee 

consisting of CMD, BCCL. CMD, CMPDIL and Direetor(T), Coal India 
Ltd. 

Comments of Ministry 
Delayed projects are being regularly reviewed at CIL level by· Apex 

Review Committee comprising Director (Tech.). CIL, CMD of concerned 
Coal Company and CMD, CMPDIL. 

[Ministry of Coal O.M~ No. H-ll02J15i93-Parl. dtd. 27.7.96] 
Reeommepdatlon (51. No. 16) 

The Committee also observed that the Ministry of Coal constituted a 
Technical Group to Study all related aspects of production and washing of 
Coking coal in order to minimise the burden of Coking coal imports on the 
national exchequer. This Technical Group had reportedly sugested 
modernisation of existing washeries of BCCL, stepping up Coking coal 
production by quicker implementation of Coking Coal projects in the 
Company. Coal India Limited had also drawn up an Action Plan in this 
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regard and intends setting up Coal Washeries on Build Own (BOO) 
principle. While setting up of coal washeries on B-O-O principle might be 
necessary in the overall need for augmenting the capacity of washeries, the 
Committee would like to emphasise that such eapacit¥ may remain under-
utiliseD unless -the coking coal projects of BCCL arc implemented 
expeditiously as suggested by the Technical Group. They would, therefore, 
suggest that an integrated plan for matching the setting up of new 
wasberics with the commissioning of coking coal projects should be drawn 
up and it should be strictly adhered to. 

Reply or the Government 

WhiJe the point regarding expeditious completion of Coking Coal 
projects in BeeL is well taken, it may be pointed out -that the new 
w~hcries proposed under B-O-O would be felr benefkiatioll of Low 
Volatile Coking Coal (LVCC) rather than conventional coking coal. The 
current production of such L VCC coals in BCCL is around 13 million 
tonnes per annum and these coals are presently being supplied to power 
houses. With setting up of washeries under B-O-O, the LVee Coals would 
be diverted to these washcries. As a matter of fact, some of the existing 
washeries arc also proposed to be modified for beneficiation of L VCC 
coals for gainful utilisation of the spare capacity in these washeries. All this' 
WOUld. however, be subject to SAIL agreeing to pay remunerative price 
for beneficiated LVCC coals which would be costlier on ac:c:ount of lower 
yield percentage of washed coal. So far, there has been no formal 
acceptance of the likely price of washed L VCC coal. 

Comments or tbe Audit 
(i) As regards setting up of washerics under B-O-O principle, as there 

was no response from the parties against the tenders invited for the same, 
no further action was tak.en by Coal India Ltd. 

(ii) In the absence of any agreement with SAIL to pay remunerative 
prices for washed coni to be a~aUable after washing low volatile coking 
coal, tbe modification of the existing washeries for utilisation of the spare 
capacity W8.'I not carried out. 

Comments or Ministry 
No Comments. 

[Ministry of Coal O.M. No. H-l102VSI93-Parl. dtd. 27.7.96} 

Recommendation (SI. No. 17) 

The Committee are perturbed to find that the contract for setting up of 
a Coal w8.'Ihery at Madhuband was awarded to a PSU viz. MAMC at cost 
of RI. 72.S0 erores a,ainst a lower quotation by a foreign tenderer (Rs. 
54.35 crores) which only reveals that neither the Company nor the Ministry 
have taken commercial consideration into ac:c:ount. It is, furthermore, 
disconcerting to note that on recommendation at a very high level, 
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Ministry of Coal directed BCCL to award the contract to MAMC on the 
assurance given by the Ministry of Industry that it would monitor the 
progress of implemention of the project as also the fact that at the time of 
award of this contract to MAMC its order book position was zero. 
Thereafter, neither of the Ministries of Coal or Industry bothered to 
review its progress of implementation. Ministry of Coal conceded that this 
is a big mistake. This view had also subsequently been corroborated by a 
review taken by the Department of Programme implementation who felt 
that choosing MAMC with a poor track record for such a turnkey· projeet 
was a mistake. The Committee, therefore, cannot but· conclude that it was 
a case based on total demerits right from the world go which resulted in 
cost and time overruns. In view of the circumstances in which the contra.ct 
was awarded, the Committee at this stage cannot but express th.eir 
unhappiness over the issue and desire that in further such consideration 
which are other than the commercial ones should not be allowed to 
outwcight the prudent business and commercial practices particularly so far 
as ward of various contracts are concerned. 

Reply of the Government 
The suggestion has been accepted for guidance in future. 

Comments of the Audit 
No Comments. 

[Ministry of Coal O.M. No. H-ll02VSI93-Parl. dtd. 27.7.96] 
Recommendation (SI. No. 18) 

The Committee regret to note that in BCCL, the number of'thines which 
did not attain the targets of production was bigher than those which 
achieved the set targets. During the period 1986-87 to 1992-93, the number 
of mines which achieved the targeted production ranged between 36 and 60 
while the number of mines which failed to achieve the targets ranged 
between 40 and 63. The Committee's examination of the system of target 
fixation revealed that there is no relationship whatsoever between the 
targets fixed by CIUGovt. and the capacity assessed by CMPDIL. It is 
also disturbing to note that in many cases targets fixed were much below 
the capacity of the mine. The Committee therefore desire the Govl. should 
make concerted efforts to ensure tbat the targets fixed even though below 
the assessed capacity arc attained as a minimal requirement for improving 
tbe overall financial viability of the Company. 

The Committee regret to note further that due to shift in emphasis in 
the mioin, of coal from the Under Ground '~ines by Open Cast methods 
by BCeL the quality of coal obtained by such methods has vastly 
deteriorated in that the Coal mine iI getting contaminated with extraneous 
impurities thereby increasiDI the ash percentale in the run-of-mine (ROM) 
coal fed into washeriea. This allO effects the quality of washed coal in 
terms of uh content. It il allo dilquietinl to Rote tbat die only pin of 
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mining coal from ua mines by open cast methods is the saving in cost of 
production which according to BCCL more than offsets the loIS on account 
of salel realisation oil the quality of coal. The Committee in this context 
need hardly stress the fact better quality of cooking coal is required for 
steel plants which is the need of the hour. Greater emphasis sho~dd, 
therefore, be paid on production of quality coal. 

Reply or the Government 

The Company has taken a number of steps to help the mine achicve 
their targets. These -are: 

(i) Creation of a cell for rendering immediate assistance to the 
collieries by way of supply of tubs, rails, pumps, spares etc. 

'), (ii) Stepping up supply of replacement HEMM for opencast mines. 

(iii) Closer co-ordination with OEMs for supply of spar~s and as also 
for rehabilitation of equipments. 

(iv) Creation of a manpower cell to identify surplus manpower mine-
wise with a view to have their gainful redeployment in needy 
mines. 

(v) Voluntary Female VRS to supplement loader strength. 

(vi) Induction of new SDLs to take care of the mismatch between 
capacity and avialable loader strength. 

Greater emphasis on quality is implicit in the action taken for improve-
ment in underground production. In the case of open cast mines, intensify-
ing picking in conjunction with fecder breakers would improve quality. 

The company, however, would be guided more by economic than the 
need to the fill the requirement of the Steel Industry. 

Comments or the Audit 

The number of mines which achieved the targeted production and 
number of mines which failed to achieve the targeted production during 
1993-94 to 1995-96 (upto November 1995) ranged between 16 to SO mines 
and 40 to 74 mines respectively. Thus, the number of mines not achieving 
the targeted production exceeded the number of mines which achieved the 
targeted production. 

As regards the point in respeKt of production and supply of quality cpal 
to Steel Plants and Power Houses, total deductions made by SAIL and 
Power Houses for not supplyina quality coal was as under: 

1993-94 1994-95 1995-96 
(Ra. in crores) (upto 11195) 

SAIL 11 9 6 
Power House 95 116 46 
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Comments or Ministry 

The number of mines which have achieved the target during the first 
quarter of 1996-97 has gone up to 54. The pOSition is likely to improve 
further during the year. 

There has been reduction in total deductions in coal supply to power 
houses and SAIL during the year 1995-96 which stands at Rs. 100 crores 
compared to Rs. 125 crores during the year 1994-95. 

Action is being taken for .further improvement. 

[Ministry of Coal O.M. No. H-ll02VSI93-Parl. dtd. 27.7.96] 

Recommendation (Sl. No. 19) 

The Committee observe that production of Coking vis-a-vis non-coking 
Coal has declined during the period 1982-83 to 1992-93. While the 
production of coking and non-coking coal during 1982-83 was 15.17 million 
tonnes and 8.83 million tonnes respectively" the figures for 1992-93 were 
9.79 million tonnes and 18.27 million tonnes respectively. The Committee 
are not inclined to agree with the contention that due to exhaustion at top 
scams, production of coking Coal has decreased. They arc of the firm 
opinion that owing to the shift in emphasis of mining by OC methos as 
also the eagerness on the part of management of BCCL to attain the set 
targets coupled with delayed implementation of new Coal projects, the 
production of Coking Coal has declined over the years. The Committee 
desire that in view of the existing shortfall in Coking coal supplied to steel 
plants, Government should take necessary steps in right earnest to 
augment Coking Coal production by implementing the measures suggested 
by the Technical Group constituted for the purpose by Ministry of Coal. 

Reply of the Government 

While the anxiety of the Committee at the existing shortfall in supply of 
coking coal to the Steel Plants is well placed, if is, at the same time, 
submitted that production of coking coal from underground mines of 
BeCL (70% of the coking coal production comes from the underground 
mines) and beneficiation thereof inflicts heavy financial loss on the 
conlpany because of the unremunerative price. There is hidden subsidy to 
SAlL in coking coal supplies from BCCL. Even at normated cost, the loss 
would be far too heavy. There is no incentive, therefore, for BCCL to 
augment coking coal availability, particularly in the liberalised situation 

I 
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when financial support from the Govt. is not forlhceming .. The first and 
the foremost reqairement for augmenting coking coal supplies through 
fresh investment, therefore, is to impress upon SAIL the need for paring 

..... rcmunerat.ve price. 

All the same BCCL is implementing the suggestions of the Technical 
Group for augmenting coking coal production as per the details shown 
below: 

Implementation of marginal schemes 4 nos. 
Expediting completing of on-going projects 4 nos. 

Stepping up production from the existin& mines. 

Comments of the Audit 

(i) Production of Coking Coal and non-coking coal by BCCL Mines was 
as under: 

Coking Coal 
NLW and Non Coking 
Coal 

1993-94 

10.14 
18.90 

(In million tonnes) 

1994-95 

10.36 
18.39 

1995·96 
(upto 11/95) 

5.40 
10.58 

Coking Coal production was only 35 percent of the total coal production 
on an averagc. 

(ii) No agreement has been entered into with SAIL for payment of 
remuncrative price of washed coal. 

Comments of Ministry 

The reasons for low production of coking coal in the total production of 
BCCt as explained earlier is mainly because of unremunerative price and 
consequent heavy loss. With deregulation of coking coal prices now, efforts 
for increasing coking coal production are being stepped up and it is 
expected that total production in 1996-97 would come up to around 
11 million lonnes compared 10 10.1 million lonnes in 1995-96. 

With Ihe deregulation of coking coal price on and from 1.4.1996, CIt 1 
BCCt have now revised washed coal prices and agreement with SAlt in 

this regard is now really not relevant, as SAIL is paying the revised 
notified prices. 

[Ministry of Coal O.M.NO. H-11021/S193-Parl. dtd. 27.7.96] 
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Recommendation (51. No. 25) 

The Committee are distressed to note that BCCL is encountering various 
problems in realising its outstanding ducs. It has been· noted that majority· 
of the outstandings are from lhe bulk consumers of BCCL coal. viz. 
Railways, Steel Plant, Power Houses &. Electricity Boards. The oulstand· 
ings stand at RI. 432.52 crores as OD 31.3.1993 of which Rs. 35.50 crores 
were considered by BCCL to be doubtful debts. The Committee are 
shocked. to learn that only about Rs. 175 croroe of the dues were 
confirmed by various power utilities so far and the reconciliation process is 
stated to be on. The outstanding as on 31.1.1994 have increased to Rs. 
958.67 crores. The Committee observe that in October, 1986, a Committee 
was constituted for settlement of disputes with customers. It is very much 
disconcerting to find that this Committee could settle only one case of 
disputed outstanding amounting to only Rs. 5 crores so far. Ministry of 
Coal is reportedly not satisfied with the functioning of this Committee. The 
absymal pace of working of this Committee is stated to be due to refusal of 
various Consumer Departments to accept the decision of this Stattding 
Committee as binding and final. The Committee are not in agreement with 
Ministry of Coal that realisation of dues is the sole responsibility of Coal 
Companies especially when Ministry of Coal itself admits that instructions 
for stopping coal to power utilities against cash if followed strictly might 
result in closure of some of the Power Stations creating grid failures in 
some regions. The Committee; are therefore, of the view that the Ministry 
can playa crucial rote in this regard as a coordinating body and help CIl 
in realisation of the outstanding dues by exerting influenCe on· various 
bodies. 

Reply of the Government 

The Government has appointed Umpires to settle the disputes of CIl 
with different State Electricity Boards. A decision has also been taken to 
implement the Cash and Carry scheme with more rigour w.e.f. lst June, 
1995. This scheme is now working successfully except in case of BTPS 
where it has not been possible for Coal India Limited to stop coal supplies 
even in absence of any advance payment by BTPS. However, Government 
has taken a decision to deduct Rs. 270 I- crores from the Plan Assistance 
to Ncr. Delhi for the year 1995·96 to meet the outstanding dues to 
Railways and Coal Companies,BCCL has also held meetings with various 
Electricity Boards to settle the outstanding disputed dues. 

Comments of the Audit 

(i) Total outstanding dues as on 31st March 1995 amounted to 
RI. 1057.41 crores, of which Rs. 617.66 crores were considered as doubtful 
debts by BCCL. Only Rs. S268 crores had been recovered upto September 
1995 out of the outstanding dues of RI. 1057.41 crores and dues to the 
extent o.f Rs. 156 crores were written off during 1994-95. 
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(ii) Disputes between BCCL and 4 Power Houses involving a total amount 
of Rs. 174.21 erores were referred to the Umpires, but these claims arc yet 
to be settted. 

Comments of Ministry 
(i) Total outstanding dues of BCCL as on 31.5.96 have came down to 

RI. 784.84 crores indicating a reduction of about Rs. 232.87 crores from 
that of 31.3.95 indicating under observations (i) above. Out of this total 
balance of BCCL, the balance under "Disputed Dues" stood at Rs. 629.00 
crores. However, a large amount of disputes with power houses like BTPS, 
OPSEB, TNEB have been settled in principle and the exact amount 
involved is under reconciliation assessment by the coal companies. 

(ii) Hearings by respective Umpires on unresolved disputes pertaining to 
BTPS and R~EB have since been completed and the final awards are 
awaited. 

Hearing from TNEB have commenced, the first hearing having been 
held by the Umpire o'n 15.3.96 ~t Madras. 

[Ministry of Coal O.M.No. H-ll02~3-Parl. dtd. 27.7.96) 
Recommendation (51. No. 26) 

The Committee regret to note that Cash &. Carry system introduced by 
CIL in October 1991 has been a total failure in so far as this scheme is 
being adhered to only by DESU out of the 9 State Electricity Boards to 
which BCCL is supplying Coal. Keeping in view the failure of this system 
and the poor performance of the Standing Committe, the Committee, 
recommend that Government may consider setting up a Statutory Regulat-
ory Body with wide acceptability and jurisdiction to adjudicate in respect 
of disputed outstanding. of all Coal Companies in CIL. This is all the more 
necessary when viewed in the context of the competitive element now 
beina introduced by Government in the power sector which would effect 
the viability of Coal Companies in the lon, run. if the outstandings arc 
allowed to increase unchecked. The Committee would like to be apprised 
of the steps taken in this direction by Government at the earliest. 

Reply of the Government 
Cash al'd Carry schemc has been reintroduced with effect from 1.6.1995 

and is being strictly implemented. Most of the power bouse~EBs have 
eit~er opened IRLC or ,making advance payments for supply of coal. As a 
result of this there has not been any ,ppreciable increase in the 
outstanding dues from the power sector during the current year. The total 
(\utstanding dues from power sector as on 1.7.1995 were Rs. 3010.30 crores 
.ali against the total dues of Rs. 3123.38 crores as on 1.4.1995. However, 
Badarpur Thermal Power Station is not following the system of cash and 
carry. A decision has recently been taken by the Government to deduct 
Rs. 270 crores from the Plan Assistance to NCT, Delhi for the year 
1995-96 to meet the outstanding dues to Railways and Coal India. This 
problem is being pursued vigorously. Ministry of Coal has appointed four 

5241 LS/It-3-A 
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eminent persons as umpires for settling .-he disputed outstanding dues to 
coal companies Ministry of Power has also been requested to advise State 
Electricity Boards and power utilities to refer the disputes between SEBs 
and coal companies to the umpires for an amicable solution. As rcgards 
the recommendations made by the Committee regarding setting up a 
Statutory Regulatory Body with wide acceptability and jurisdiction to 
adjudicate in respect of disputed outstandings of all coal companies in CIL, 
Coal India Limited have welcomed this recommendation. Since the 
umpires have recently been appointed for resolving the disputed claimS" 
outstandings between CIL and SEBs it is felt that the system should be 
allowed to function for some time to watch the progress. If however, tbe 
umpire system has failed to take off, alternate system of setting up of'a 
Statutory Regulatory Body as suggested by the Committee will be 
considered. 

Comments of the Audit 

Total outstanding dues of BCCL against 13 Power Houses as on 31 
March 1995 were Rs.· 636 crores. With the introduction of Cash and Carry 
scheme w.e.f. 1.6.1995. only PSEB and UPSEB had opened IRLC in 
favour of BCCL for a total sum of Rs. 11 crores. After recovery of Rs. 9 
crores from DVC, dues outstanding from Power Houses as on 30.9.1995 
amounted to Rs. 639.46 crores. 

Commen .. of Ministry 
.Total outstanding of BCCL against 13 Power Houses as on 31st May, 

1996 were RI. 513.17 erores reflecting a reduction of about'RI. 122.83 
crores from the outstanding dues on 31st March, 1995. 

With the reinforcement of Cash and Carry System w.e.f. 1.6.95, the 
following is the position vis-a-vis sales dues: 

IRL013ack-up LC arrangement 
Advance Payment arrangement 
Cess I Energy. Bill Adjustment 

RSEB, UPSEB, PSEB 
GEB,OESU 
WBSEB, WBPOC, OPL, 
DVC & BSEB 

Though payment during Cash & Carry period is being received more or 
less in full. the arreer dues however, continue to be substantial in the cases 
of UPSEB. DVC and BTPS 

[Ministry of Coal O.M.No. H-ll02lM3-Parl. dtd. 27.7.96] 
Recommendation (SI. No. 17) 

The Committee note that the quality control aspect of Coal in BeeL is 
being looked after in 17 analytical laboratories. CIUBCCL have also 
appointed public analysts for the purpose. The Committee regret to note 
thai despite all these measures, ~he deductions on account of quality from 
BeCL's bills by consumers have shown an increasing trend. The deduc-
tions have increased from Rs. 12.94 crores in 1991-1992 to Rs. 60.82 crores 
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in 1992-93. Needless to say urgent efforts necd to be made to ensure 
quality of coal 50 as to avoid deductions on this account. The Committee 
arc also unhappy to note that the number of inspections by Quality 
Control Department has shown a declining trend over the last eight 
months of this year. The Committee understand that Government have 
recently down graded quality of certain grades of. Coal. The grading of 
non-coking Coal based on the Useful Heat Value is reportedly irrational 
and BCCl stands to lose 'heavily on this account The Committee, desire 
that grading of non-coking coal based on 'Gross Calorific Value' as is 
being done in other countries may be earnestly considered by Government 
which the Committee hope would increase the acceptability of BCCL Coal. 

Reply or the Government 
The suggestion of the Committee has been nOled for future considera-

tion. 
Comments of the Audit 

No Comments. 
[Ministry of Coal O.M. No. H-ll021/5193-Parl. dtd. 27.7.96) 

Recommendation (SI. No. 28) 
The Committee observe that as at the end of 1992-93. the Company is 

overstaffed with 1.60 lokh workers on its rolls. During evidence. the CMD. 
BCCL informed the Committee that the problem of overstaffing is more 
pre-dominant in the female sector who cannot be transferred or rede-
ployed. The Committee has been informed that during 1993-94. 7854 
employees were identified as surplus/under utilised. coupled with this, 
BCCL is also stricken with problem of low labour productivity. It is 
observed that output per manshift (OMS) in BCCL has been stagnant at 
around 0.45 tonnes over the last three years in respect of VG mines while 
it has marginally increased from 1.92 tonnes in 1990-91 to 2.16 tonnes in 
1992-93 in respect of opencast mines. On the other hand the cost of 
production per tonne over the same period has increased from Rs. 617.22 
to Rs. 804.29 in respect of VO mines and from Rs. 219.84 to Rs. 275.09 in 
the case of OC mines. The Committee, therefore. desire that urgent steps 
should be taken to increase the OMS. As recommended elsewhere in this 
report. there is need for introduction of improved technology and 
improving the skill and motivation of the workforce. 

The Committe are further given to understand lhat BCCL is implement-
ing a voluntary retirement scheme (VRS) to tackle the problem of surplus 
manpower and that a sum of Rs. 60 crores have been made available for 
this purpose from National Renewal Fund (NRF) owing to its acute cash 
crunch. The Committee would like to be informed, how far the implemen-
tation of VRS has succeeded in reducing the manpower in BCCL. They 

-·:-0 desire that the feasibility of redeploying the surplus manpower of 
BCCL in other subsidiaries of Cll should also be examined. 

SZ41 LS I F-3-B 
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Reply or the Government 

The Voluntary Retirement Scheme was introduced in BCCL in 1989 
upto March. 1995 there has been a reduction of 11082 workers out of the 
total reduction of 23062 during the period from 1.4.1988 to 1.4.1995. Thus 
there has been a substantial reduction in the manpower strength due to 
VRS. 4303 non·executive employees opted for VRS during the year 1994-
95. In the year 1994-95. 22478 employee. were identified as surplus out of 
which 10245 were female. Efforts arc being made to encourage surplus 
employees to retire under VRS. Since the surplus female employees are 
not opting for VRS, a special VRS for female employees has been 
introduced which will provide employment to their sons as Loaders, 
helping underground production. As most of the surplus consists of female 
employees and the relt is in unskilled category. there is hardly any scope 
for redeploying them' in other Subsidiaries of CIL. 

Comment. or the Audit 

(i) The overall output per manshift in BCCL was 0.48 tonnes in 1993·94 
afld 0.50 tonnes in 1994·95 in respect of underground mine.~ and the same 
was 2.20 tonnes in 1993·94 and 2.25 tonnes in 1994·95 in res~ct of open 
cast mines. While the productivity has marginally increased. the cost of 
production per tonne over the same period has increased from Rs. 896.54 
to Rs. 923 of underground mines and from Rs. 284.16 to Rs. 311.27 of 
open cost mines, over the same period. 

(ii) Number of surplus manpower reduced under VRS duriftg 1993·94, 
1994·95 and 1995-96 (upto November 19(5) was 3579. 6182 and 1972 
respectively against the identified surplus of 78S4, 22478 and 12216 over 
the same period. 

Comments or Mlnl.try 

(i) The contribution made by reducing costs increased productivity 
during the year 1994-95 compared to 1993-94 WII inadequate to offlCt the 
increase due to normal escalation and increase In costs on account of salary 
and wages. As a result. there was marginal increase in the cost of 
production. both in the case of underground and opencast mines in 1994-95 
compared to the previous year. despite marginal increase in output per 
manshift. 

(ii) Notwithstanding the identified surplUS. the reduction in manpower 
on account of ,VRS during the years- under reference was limited to 
employees opting for the scheme and also to the extent of the fund 
availability of funds for the purpose. 

[Ministry of Coal O.M. No. H-110211S193-Parl. dtd. 27.7.96] 
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RecommendllioD (SI. No. 30) 

The Committee observe that Government is .st0ling out subsidies to Coal 
Companies under Coal Price Regulation Account CCPRA) since 1982-83 to 
Offlct the lou incurred by Coal Companies on account of the administered 
prices for Coal fixed by it. Government is reponedly resorting to this 
mechanism of compensating Coal Companies because uniform gradewisc 
prices are fIXed for Coal produced by all subsidiaries of Cil. This is due to 
the concept of retention price evolved under clause 4A of Colliery Control 
Order, 1945. The retention price scheme only aims at intersubsidiary 
adjustments of profits and losses. The Committee direct Ministry of Coal 
to review the efficacy of CPRA and reassess the viability of individual Coal 
Companies based on their costs and sales realisation which is panicularly 
imperative in the liberalised economic scenario in which the public 
enterprises have to work now. 

Reply or the Government 
The retention price scheme for CIL and its subsidiaries has bccn in 

operation since 1982. Under the Scheme; a Coal Price ReguJaHon Account 
is maintained by the Coal India ltd. In case of companies where the cost 
of production is lower than the coal prices, the difference between total 
sales value and the total cost of production is transferred to the Coal Price 
Regulation Account, whereas in case of companies whose total cost of 
production is higher than the sale value, they get funds transferred from 
the Coal Price Regulation Account. Thus the fact remains that no subsidy 
is doled out by the Government to the coal companies under the scheme. 
Instead the scheme involve inter-company adjustment in accounts through 
the CPRA following notification of retention prices. The very purpose 
behind the scheme is to neutralise the fortuitous benefits accruing from 
favourable geomining conditions to some subsidiaries and to ensure that 
sufficient incentives remain for the companies to try to improve their 
efficiency. It further results in better tax planning because this inter-
company adjustment of accounts is recognised wi\ile assessing income tax 

.. liability of the companies reducing the overall tax liability. Since the 
companies earning huge profits would also be required to pay higher ex-
gratia bonus, leading the workers of the loss making companies with 
unfavourable conditions to clamour for bonus at par with other companies 
resulting in discontent in industrial relations, such redistribution through 
CPRA helps tide over this ticklish issue. The retention prices notified 
under Clause 4A of Colliery Control Order. 1945 are only for accounting 
purpose and does not in any way affe~t the consumers. 

Efforts are being made to make the companies viable based on 
reassessment of their costs and sales realisation and through a number of 
measures like reduction in surplus manpower through redeployment and 
training and voluntary retirement schemel, improved utilisation of HEM, 
ensuring regular power supply etc. to reduce the cost of production. In 
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order to ensure viability of the companies BICP has recommended partial 
decontrol over determination of prices of some grades of coking coal and 
non-coking coal. No decision has yet been taken in his recommendation. 

Comments of the Audit 
No comments. 

[Ministry of Coal O.M. No. H-U0211S/93-Parl. dtd. 27.7.96] 
Recommendation (SI. No. 31) 

The Committee note that the coal prices are uniformly flXed for a 
" particular" groade of coal for all subsidiaries of CIL. The coal prices are 

".flXed after Bureau of Industrial Costs and Prices, Coal India limited and 
Ministry of Coat take all factors into consideration. The Committee arc 
dismayed to learn" tliat prices of soft coke hQvc not been revised by 
Government since. 1982: The BICP has reportediy reviewed the pricing \ 
system prevalent in Cil/BCCL and in their interim" recommendations 
made in January. 1995 had observed that it is no longer advisable for CIL 
to subsidise soft coke in view of the mounting 105.l;es. liquidity problerft and 
withdrawal of budgetary support to BCCL and other coal companies. The 
(ommitlee understand that based on the BICP recommendations, the 
Corc Group of Secretaries have approved in September. 1992 decontrol of 
soft coke and grades A. Band C of non-coking coal. This proposal is 
stated to be still under active consideration of the Government. The 
Committce. t.hcrcfore. desire that Government should decide without any 
further dclay the issue of decontrol of coal in order to improve the viability 
of the Coal companies particularly the likes of BCCL which is running 
under heavy accumulated losses. 

Reply of the Government 
No decision on decontrolling the prices of coking coal and A, Band C 

grades of non-coking coal as well as revising the price of soft coke so far 
becn taken by the Government. 

Comments of the Audit 
No Comments. 

Comments of Ministry 
The prices of coking coal and the prices of A, B & C grades of non-

coking coal have been decontrolled w.e.f. 22.3.96. The prices of these 
coals have been fixed by elL w.e.f. 31.3.96. CIL is expecting a benefit of 
about Rs. 984.92 crores per annum from this price revision. 

[Ministry of Coal O.M. No. H-U0211S193-Parl. dtd. 27.7.96] 
Recommend.llon Sl. No. 32 

The Committee are clistres!.ed to note that BCCL could not make much 
headway in the field of promoting R&D activities which was onc of thc 
objectives for selting up the Company. It is disconcerting to learn that the 
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steps taken by BCCL in this direction have neither yielded any significant 
results nor contributed substantially to increase the production especially 
from the UG mines. The Company also failed to develop any substitute 
derivatives for soft coke which reportedly causes avoidable air and water 
pollution during its production process. 

The Committee are dismayed to fmd that the Standing Scientific 
Research Committee (SSRC) of Ministry of Coal under the stewaTdship of 
Secretary. Coal has also failed to inspire development of any special areas 
in the field of coal mining, beneficiation and utilisation. The total amount 
incurred by BCCL under Science and Technology was just Rs. 13.61 crores 
for the period 1976-77 to 1993-94. The Committee, therefore, desire that 
Government should make concerted efforts to step up the level of R&D 
activities in CIL in general and BCCL in particular as also the level of 
famding towards R&D activities in the Company. The Committee would 
like to be apprised of the steps taken by Government in this direction. 

Reply or the Govemment 

BCCL has undertaken Research and Development work in the following 
fields succcssfully:-

1. Mining 

(i) Blast GaUcry Technology: This teChnique has been successfully tried 
in devcloped thick seam of East Katras Colliery. This technique is being 
planned in other panels also. 

(ii) Crushed Stone Stowing Project: Over burden rocks were crushed and 
used in admixture with sand as stowing material. Due to excessive cost of 
crushing this method is not used at prescnt. 

(iii) Rapid cooling of starta heated by fire at South Tisra Fire area: This 
project emcompasses-(a) Cooling of strata by water pools and, (b) Re-
circulation of chilled goaf' gases. 

(iv) Nitrogen flushing at Fire area: A PSA Nitrogen plant has been 
installed at Lodna whieh has been of great help in saving surface complex. 

(v) Wide Stall Method: To liquidate VIWIII Seam under built up area 
wide stall method of mining has been introduced successfully at East 
Bhuggatdih Colliery. 

2. Beneficiation 

(i) 2 TPH Oil Agglomeration Plant at Lodna: The technique of oil 
agglomeration of washery slurry and midding has been successfully tried at 
Lodna Pilot Plant. 

(ii) 10 TPH Oil Agglomeration Plant: Based on the technology of Lodna 
Plant a demonstration plant has been constructed at Patherdih Washery to 
upgrade slurry and middlings.· 
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Commenta of tbe Audit 

(i) Blasting Gallery technology introduced at a cost of Rs. 14.18 crores 
though spccessful was not found economically viable. 

(ii) The technology of Oil Agglomeration of Washery slurry and 
middlina could not be commercialiscd as consumption of diesel and 
furnace oil tOlether on an average cpnstituted 8 per cent of the weight of 
the feed. 

Comments of MIDII'ry 

No comments. 

[Ministry of Coal O.M. No. H-ll02lM3-Parl. dtd. 27.7.96] 
Recommenclation (51. No. 33) 

The Committee find that two Coal projects of National Coal Develop-
ment Corporation, viz. Sudamdih and Moonidih Coal projects were 
transferred to the Company and that a Bill to legally transfer these profects 
to the Company is yet to be enacted. The Committee are surprised to note 
that Government has failed to bring forth the legislation in time in view of 
the fllct that these projects were transferred to the company way back in 
1975. A bill introduced in Lok Sabha in May, 1990 lapsed, consequent to 
the dissolution Qf Lok Sabha and since then no fresh Bill has been 
introduced. Even though the Committee were assured that the relevant 
Bill would be brought forward during Monsoon Session, 1994 this hu not 
been done. The Committee desire that no funher time' be lost by 
Government in this regard and that a suitable legislation be enacted before 
the end of Budget Session of Parliament. 

Reply of the Govemnaeat 

A Bill called the Coal India (Regulation of Transfer and Validation) 
Bill. 1995 has been introduced in Rajya Sabha on 1,4.2.1995 during the 
Budget Session and the Bill is presently_ under examination of the Standing 
Committee on Energy. 

Comments or the Audit 

No Comments. 

Comments of Ministry 

A bill called the Coal India Regulation of Transfer and Validation Bill, 
1995 has been introduced in the Rajya Sabha on 14.2.95 durina the Budaet 
Session. The Bill was referred to the Standing Committee on EnerIY for 
examination and the Report of the Standin, Committee has also been laid 
on the Table of the House. 

[Ministry of Coal O.M. No. H-ll02lM3-Parl. dtd. 27.7.96] 

. . 



CHAPTER 10 
RECOMt.{ENDATlONS WHICH TIlE COMMITTEE DO NOT 

DESIRE TO PURSUE IN VIEW OF GOVERNMENT REPUES 
Recommendatloa (SI. No.9) 

Thc Committee's examination of BCCL in the coatext of new mining 
technologies being used in the Company hu revealed that despite major 
advancements in the field of coal mining production technologies presently 
available worldwide, the company failed to absorb fully the technologies 
available in these areu. It also failed to evolve better technologies for coal 
mining suitable for Indian conditions. The Committee are distressed to 
note that the maximum the' Company could achieve in this field was solely 
limited to the mechanisation of face loading operations which BCCL 
termed as Intermediate technology as against total mechanisation of the 
entire system. The contribution of these technologies ranged between 0.212 
to 1.24 million tonnes during 1990-91 to 1993-94 which in percentage terms 
comes to around 10"0 of UG production in DCCL. It is disconcerting to 
note further that the meagre- extent to which the Company has absorbed! 
applied the intermediate technology in its operations, could not contribute 
towards increase in production-productivity of coaHniners to a level which 
could have resulted in substantial increase in sales and consequent increase 
in profitability of DCCL. 

The Committee are constrained to further o\;lerve that the inductiool 
absorption of new mining technologies in BCCL is very unsatisfactory 
owing to slow pace of development of indigenous availability of spares 
both in quantative and qualitative terms, resistance" to new technologies at 
all levels or workforce in BCCL. Geo-mining problems, low motivation 
etc. beside. absence of continuous support from suppliers of technology 
and equipment. The Committee, therefore, recommend that BCCL and 
Ministry of Coal should immediately take appropriate measures to pep up 
motivation levels in BCCL with particular reference to absorption of new 
and useful technologies as also training of work force and promote 
indigenous manufacture of both machinery and spares for better availabi-
lity and utilisation of equipment. The Committee desire that they should 
be apprised of the measures taken in this regard. 

Reply of the Goyernment 
New Mining Technologies 
(i) Innovations in the case of mininl technology is very slow the world 
over as compared to any other industry. the fastest beinl in the electronic 

., industry. Advanced countries like UK, Germany, Poland etc. had to roll 
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back their ambitious plan of ROLF (Remotely Operated Longwall Faccs) 
introduced in eighties due to uncertaintities involved in the mining 
operations underground. In the changed global economic scenario, the 
technology should not only be compatible with gco-mining conditions, but 
also competitive in terms of economic viability. This is the reason why 
longwall technology, which originated and flourished in UK is being 
replaced by American Board " Pillar technology by private owners in the 
erstwhile British Coal Mines. 

(ii) BCCL was the first to introduce fully mechanised longwall technol-
ogy with powered supports in 1978 at Moonidih and another sub-level 
caving facc subsequently at Katras project. Though the level of production 
acbieved is less than desired due to various reasons explained earlier, there 
is no doubt regarding absorption of technology which is complete. It can 
be judged by the fact that after initial introductory period all foreign 
experts have left the country and these faces are being operated, 
maintained and over-hauled by Indian technicians and engineers. 
Extremely difficult leo-mining situations have been tackled succcl5fuJly 
without any loss of costly equipment by our work force, e.g. crossing of 
faults, major roof falls ahead of the face, negotiation of gallery driven 
ahead of the facc, salvaging the equipment in record time in case of 
suspected fire in the goaf. 

Mechanised Longwall Training Institute at Moonidih established during 
the time of first PSLW face (1978) not only trained Moonidih people but 
imparted training to face crew of all other subsidiary companies of CIL 
and Singareni Colliery Company Ltd. (SCCL), where powered supports 
were introduced subsequently. 

(iii) The changed economic scenario in the country in 1991 (coal at any 
cost to coal only at economic cost) and reduction in budgetary support to 
PSUs forced the Company to reconsider its technological options and 
decision went in favour of intermediate technology by mechanising loading 
operations in the predominantly used Bord &. Pillar method of work. The 
machines used in this technology are comparatively cheaper, indigenously 
manufactured and the method has the inherent advantage of being flexible. 
Of late coal loading at the Bord &. Pillar faces was the weakest link in the 
whole process of winning and working coal from underground. This 
operation performed by miner/loaders, who carry head loads of coal into 
baskets for filling mine tubs needs to be abolished to reduce human 
drudgery as per the ILO recommendations. Other operations in B&P 
technology like drilling, blasting, transport etc. are performed by machi-
nes, face loading is the area which needed immediate attention. Thus, the 
introduction of SDLslLHDs was considered u a better technological 
proposition suitable to Indian conditions and conducive to socia-economic 
situation in the coal mines where more and more tninenlloaders were 
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opting for jobs other than tub loading. Total mechanisation of the entire 
mining system as mentioned by the Committee is highly uncc::onomie to 
adopt. 

(iv) Apart from PSLW and intermediate technology in B&"P, other 
mlDing technologies introduced in BCCL were: 

(a) Horizontal slicing or "Kaseimeirz" method of mining for extrac-
tion of very thick and steeply inclined scam (20m thick at 20 dip). 

(b) Room or "Komora" method of mining for extraction of moder-
ately thick and very Jtccply inclined scam (7m thick at 55 dip). 

(c) Extraction of 7m thick scam below main railway line of SER (at 
Sudamdih). 

(d) Hydraulic mining (at Ooplaichak). 
(e) Degassification of coal scam (at Amlabad). 
(f) Partial extraction below water logged area (Bhurungia). 
(g) Pump-packing for reuse of gate roads at longwall faces. 
These technologies were tried on experimental basis but did not find 

wider applicable due to: 
- Safety reasons. 
- Non availability of favourable geo-mining conditions in other 

places/mines. 
- Failure on part of the supplier/foreign consultant to provide back 

up support. 

- Hydraulic mining failed technologically. 

(v) Steps have been taken by the Company for development of 
indigenous spares for longwall equipment. About 70% of the fast moving 
spares like end fitting of hoses, hoses, flight, cbain, connector, D-link, 
hydraulic valve, seals, cutting picks etc. have been developed by Indian 

~. manufactures. Current prices of a longwall set however are too high to be 
adopted of economic mining. 

Close liaison is maintained with suppliers of SDLlLHD machines. They 
have their service engineers and tcc::hnicians posted at Dhanbad to cater 
the requirement of BCCL. Also the stock of fast moving spares is 
maintained by them at Dhanbad. 

(vi) Following measures have been taken by BCCL and the Ministry of 
Coal as recommended by the Committee in its Report: 

Ca) Introduction of incentive scheme. 

(b) Nomination of persons for in-company u well u out-company 
training at manufacturer works. 
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(c) Construction of trainin, iutitutea for new technoloaiea. 

(d) Openin, of a trainin"allery for on-the-job training under actual 
condition •. 

(c) Organisin& workshop for dissemination of knowled&e and experi-
ence ,ained during trial run. 

Comments of the Audit 

(i) No incentive sc:heme has been introduced in SOL operation in mines. 

(ii) No trainin, institute for new technoloU has been set up and existin, 
Training: Institutes arc imparting training on intermediate technology. 

Comments or the Ministry 

Incentive scheme has not yet been introduced bec::ausc it was felt that 
unless productivity is stabilised at a minimum level the sc:heme may have a 
Regative effect. Productivity is improving and as soon as it stabilises, 
introduction of a suitable incentive scheme would be considered. 

Trainina Institute for impanina training on intermediate technoiosy 
(SOLs) has been opened at Eastern Coalfields Ltd. with French collabora-
tion. In view of its close proximity to DCCL, we intend to utilise tllis 
Institute for training of our Enaineen,. Supervisors, Technicians and 
workers. Setting up a separate Trainin, Institute for this purpose, which 
would invOlve considerable expenditure, is not, therefore, bein, considered 
DOW. 

[Ministry of Coal, O.M.No. H-1l02VSI93-Parl., dtd. 27.7.96] 

Recommendation (SI. No. 10) 

The Committee note that out of the many delayed mining projects of 
BCCL - one is the Mqonidih Project which got badly delayed by nearly 
two decades and suffeied due to occurrence of acological defects and 
selection of inappropriate tcchnoiosy. The Company could not get SCOlogi-
cal defects properly prospected resulting in mismatch of the longwall 
equipment which funher contributed to the lower production from this 
mining project. The cost of the project allO increased durin, this period 
exhorbitantly from Rs.16.09 erores to Rs.I79.812 crores. The rated 
capacity of the project was also derated from 2.1 mt. to I.S mt. 

It is disconcerting to note that the Company/Government after operat-
ina the project for many yean continually came to the conclusion that this 
projcct is not a viable one and derated its capacity. The Committee are 
constrained to observe that basic requirements viz. adequacy of ventilation 
and evacuation was not aacued properly beforehand which primarily 
resulted in derating its capacity. The Committee also note that Balram 
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Committee appointed by the Department of Programme Implementation 
with relard to review the pro,reSI of implementation of this project had 
found that lack of· mine ventilation and coal evacuation capacities, 
improper selection and inadequate train in, of personnel to operate the 
project, non-motivation and lack of incentives etc. were the main reasons 
for the tardy progress of the project. The Committee desire that proper 
dia,nostic studies be ·conducted to avoid the pitfall of ,eolo,ical defects 
that are bein, encountered in this project. They, also recommend that 
BCCL should implement all the improvements recommended by the 
Balram Committee especially with re,ard to preparation of Cadre Scheme 
for lonswall minins technolosy. The Committee further desire that the 
minimum the management should take all necessary steps to overcome the 
shortcominp bein, faced by it in the operation of lonpall equipment take 
other corrective steps with a view to improve their performance at the 
earliest. The Committee would like to be informed of the efforts made in 
this direction by Government. 

Reply of the Government 
(i) The i,neous intrusions such as dykes sills, boulders, jhama, etc. do 

not follow any specifIC pattern and have made all the longwall blocks 
highly unpredictable. There is no proven technique available with the coal 
companies to dio,noise these disturbances. Recently, CMPDIL have 
carried out some tests with Malnometric Survey which may be of some use 
in this regard but this would have the limitation that it can predict dolerite 
intrusions only. 

(ii) The ventilation of Moonidih Mine is inadequate and various 
Committees had carried out studies in this resard. Recommendations made 
by them are hiShl)' capital intensive. With unpredictable gcology, any larle 
dose of additional investment would be risky. German assistance is being 
sou,ht for possible solution to the ventilation problem in a cost effective 
manner. 

(iii) For motivation, incentive acbcmcs have been introduced both for 
lon,wall and road header faces for workers and supervisors. Introduction 
of Special Cadre Scheme for lonpall minin, wu not considered viable 81 
the production contribution from longwall mining is very small (less than 
1 % of the total production .of BCCL or ClL). . . 

(iv) Coal evacuation system of the mine has been improved to a JfCa. 
extent by installation of belt conveyors and elimination. of mine car 
locomotive combination. 

Commen.. or the Audit 
Production in Moonidih Mine was much below its rated capacity of 1.5 

million tonnes (or IS lakh tonnes). The actual production was 6.74 lakh 
tonnes in 1992-93, 6.30 lakh tonnes in 1993-94 and 7.01 lakh tonnes in 
1994-95. 
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Comments or Ministry 

The actual production in Monidih for 1993-94 was 6.80 lakh tonnes (as 
against 6.30 lakh tonnes mentioned in CAG's comments). Gap between 
the actual production achieved and the rated capacity is mainly on account 
of serious geo-mining problems encountered in the mine which lead to 
frequent interruption of working of longwall faces and consequent consid-
erable loss of production. In the absence of any provcn method for 
forecasting small geological disturbances, it has not been pos.o;ible so far to 
eliminate this problem while planning layout of longwall faces. Production 
would improve if comparatively better area is available (or exploitation. 

(Ministry of Coal, O.M. No. H-ll02VSI93-Parl., dtd. 27.7.96] 

Retommendatlon (SI. No. 24) 

The Committee regret to note that the implementation of the plan 
drawn up in 1981 for setting up S centralised Coal Dumps was delayed. 
The Committee are distressed to learn that even after their delayed 
completion in 1982 only 70.40 lakh tonnes of coal was despatched from 
them during the 8 years (1985-92) as against 24.60 lakh tonnes per annum 
envisaged earlier. The delay in this case like many other mining projects of 
BCCL was attributed to land acquisition among other constraints. Another 
significant reason for this delay was loss of much time in laying down 
operational and administrative guidelines for the operation of dumps by 
BCCL. It is disquieting to note further that in a project aimed at curbing 
corruption in sale of coal from BCCL collieries, no responsibility has been 
faxed even after an inquiry by Ministry of Coal and instead 'the delay in 
setting up and operation of Coal Dumps was termed a systemic failure 
rather than that of any individual. 

The Committee note further that the scheme of operation of stockyard, 
by Coal Companies was reviewed by Ministry of Coal and it was decided 
that selling up and management of dumps be left to the State Government 
or their undertakinp with role of Coal Companies being restricted to 
supply of coal to such stockyards. The Committee, therefore, cannot but 
conclude that the entire scheme of setting up centralised coal dumps by 
BCCL was ill conceived which brought out its organisational failures to the 
forefront. The Committee desire thnt such slackness in implementation of 
sehemes should not be allowed to crop up in future. 

Reply or the Government 

Coal India LimitedlBharat Coking Coal Limited have reported that the 
original concept of setting up centralised dumps in BCCL envisaged that 
all road despatches to private parties would be effected from Centralised 
Dumps. However private coteries, which account for annual off take of 
around 1 (one) million tonnes, obtained Court injunction and they 
continued to lift coal from collieries directly. This is the main reason for 
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the larae aap in actual despatch from, the Dumps than their envisaged 
capacity. However, the observation of the Committee has been noted for 
future guidance. 

Comments of the Audit 

(i) Despatch of coal from , centralised dumps during 1993-94 and 1994-
95 was 7.85 lakh tonnes and 7.29 lakh tonnes respectively as against 
despatch of 12.27 lakh tonnes in 1992-93. 

(ii) Under the order of the Court referred to in the reply, liberty was 
given to BCCVCIL to apply for variation andlor vacation of the interim 
order with notice to the petitioners. However. the liberty given was not 
exercised. 

Comments of the Ministry 

It is a fact that off take of coal from the centralised dumps has been 
going down. This is due to the reluctance shown by the consumers in 
lifting coal from these centralised dumps. This is primarily due to the fact 
that additional charges towards transportation of coal from the colliery to 
the centralised dumps as well as handling charges etc .• were required to be 
paid by the consumers when they lift coal from these centralised dumps. 

The sharp decline in off take-of coal from the centralised dumps in 1993-
94 and 1994-95 was primarily because of poor or no off take Qf coal from 
two dumps. namely East Basuriya and Alaktiha. While in the case of East 
Basuriya it was due to a marked reluctance on the part of the consumers 
to lift coal from this dump. operations of Alaktiha dump had to be 
suspended from 1993-94 due to severe law and order problems. The 
yearwisc position in respect of these two dumps as follows: 

East Basuriya 
Alaktiha 

1991-93 

239.30 
152.70 

1993-94 

67.89 
0.21 

1994-95 

Since coal has to be .ransported from large number of collieries to a few 
centralised dumps, the cost of the same is substantial. BCCL feels that the 
arrangement for distribption of coal to private cokeries etc. from collieries 
will have to continue, 

BeCL has stated th.t steps are underway to make a prayer for getting 
the court orders vacated. 

[Ministry of Coal. O.M.No. H-ll02VSI93-Parl.. dtd. 27.7.96] 

Further Information called for by th" Committee 

What is the latest position in regard to vacation of stay orders granted to 
private cokeries allowing them to lift coal from collieries Jirectly? 
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Further Reply of the Government 
The stay order granted in the year 1984 allowed the private cokeries to 

lift coal directly from the collieries with a way to ward of dump charaes 
levied by the coal company on coal booking/supplies from the stockyard. 

However, during the year 1996, BCCL imposed service charges equiv,a-
lent to dump charges on coal booked/supplied from the collieries to the 
private cokery units. Thus, the company feels that the stay order granted 
in the year 1984 has become infructuous and has therefore not pressed for 
getting the stay order vacated. CIL have further informed that the private 
cokeries through their holding body, ~ Industries and Commerce 
Association, had filed a writ No.463196 in the High Court, Calcutta on this 
levy which is being contested and a counter affidavit has been filed. The 
issue is sub-judice. Further, Ws Bajrangbali Coal Company, a private 
cokery has also filed a writ petition No. 4293196(R) in the Ranchi Bench 
of the Patna High Court on this issue. This has also been contested and a 
counter affidavit filed. This is also sub-judice. 

[Ministry of Coal, O.M. No. H-1102VSJ1J3-Parl., Dated 11.4.97] 



CHAPTER IV 
RECOMMENDATIONS IN RESPEcr OF WHICH REPLIES OF 

GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 
COMMITTEE 

'Recommendation (Sl. No. 11) 
The Committee note that another mining project viz. Open Cast Project 

Block-II sanctioned in 1982 at a cost of Rs. 103.15 crores could be 
completed only in March, 1993 resulting in cost escalation by Rs. 50.40 
crores and a delay of more than 6 years against the original completion 
date of 1986-87. The project reportedly suffered delays due to fire. land 
acquisition and rehabilitation problems. The company could rehabilitate 
only 183 families as against 675 families affected due to acquisition of only 
559.43 ha. of land so far. The Committee desire that aH the land oustees of 
the project may be rehabilitated by the company suitably within a period 
of six months in coordination with the State Government. 

Reply of the Government 
The rehabilitation of the displaced families on account of acquisition of 

land for Block-II OCP is being done with the help of the State Govt. Since 
the displaced families are demanding employment for not only the lineal 
desccndaius but also for distant relatives and even encroachers, it is 
necessary that State Govt. should persuade these' families to accept the 
norms of CIL rehabilitation scheme and shift to the developed rehabilita-
tion sites. The State Govt. however, has not been able to take expeditious 
action. As a result, it has been possible to rehabilitate only 196 families 
out of 675. As stated the following cases may be cited: 
Benedih-l &: JJ Oustees: 

Only 3 houses are to be shifted. The State officials have not been able to 
shift these persons even after 6 (six) months despite the coal company's 
repeated persuasions. 
Kessurgarh: 

There are 108 houses for which awards have been declared. The house 
owners and land owners have not accepted the compensation offered by 
Disn. Land Acquisition Officer. They are to be persuaded to accept the 
Compensation and to shift to the rehabilitation site. This matter has been 
taken up with the State Mines Minister, Govt. of Bihar, Land Reforms 
Commissioner, Govt. of Bihar and Revenue Secretary. Govt. of Bihar. 
However, there has practically been no proaress in the matter even .when 
BCCl has agreed to ; ')vide all benefits under the CIl Reha~i'itation 
Scheme. 

41 
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SUlpol~ 

There are 24 hoUies which are to be shifted. Villalen t • .ave been offered 
all bcnefita under the Rehabilitation Scheme but they hive not accepted 
the ume. 

In all the above ca .... the State Oovt. hu been UlO\':iated with the 
. rehabilitation work. However. the proFe.. hu been very .Iow. This 

project continues to be afflicted with rehabilitation problem •. 
Commenta or the Audit 

Out of 67S families affected due to acquisition of land (or Block n·ocp 
project, only 196 families have been rehabilitated till December 1995. 

Commenll of tbe MInistry 
"All the 675 effected families have not yet shifted. Only 199 familiCi 

(upto 30.4.96) have 10 far shifted and rehabilitated. As and when the 
remaininl families aane to shift they would be rehabilitated". 

Further to the above, the following point. ue submitted:-
(I) The total no. of families to be rehabilitated in Block·I1 area had 

earlier been Ulluod u 675. However, due to fraamentation of familie., 
the no. of families has now lone upto 711. • 

(Ii) Out of 711 families to be evicted and rehabilitated, it hal been 
pouiblc to evict 199 families only and all theac 199 families have been 
rehabilitated and re .. ttled. 

(lil) It II not pouibl. to aiv. flaur. of famili.s to be rehabilitated due to 
ac:quilition of homOiteed land .. parately Ilnee IUch .. parate account 
aaaJnst normal land acquilition and acquialtlon of homnteed land II not 
available. 

While on thil. It may be pointed out that the YlUapn who ue to be 
rehabilitated are very reluctant to move out of their present houses to the 
retOttlemcnt site. The main problem is that these villagers are demanding 
employment not only for their lineal descendents but also for their distant 
relatives. It is necessary that the State Govt. takes strong attitude in regard 
to eviction of these villagers and shifts them to developed resettl.~ment site. 
BCCL has been taking up the matter with the Govt. of Bihar frequently 
but the result has not been encouraging. 

[Ministry of Coal, O.M. No. H-ll021/S/93-Parl., dtd. 27.7.96} 
Comments or the Committee 

(Please sec paragrapb 10 of Chapter I of the Report) 
Recommendation (SI. No. 11) 

The Committee are constrained to observe that of the 9 ongoing mining 
projects, the North Amlabad Project which was to be completed by 
1984-85 as per the original schedule and by March, 1994 as per the revised 
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schedule has not so far been completed. Similarly, Pootkec·Balihari project 
is now scheduled for completion only by MarCh, 1995 as I,linll orilinal 
schedule of March, 1994. It is disquieting to note that bo&h the project' 
have been badly delayed, costs increued considerably and capacities 
derated by more than half. Both the projects lot delayed duc to adverse 
geomining conditions, mid-way change in technol01Y aad high dearce of 
gassiness etc. The Committee are distressed to note. that in the case of 
North Amlabad project, supply of equipment for the delusification plant 
by the French suppliers took four years agaiDlt the lead time of two yean 
mainly on account of delay in supply of data by BCCL and CMPDI 
themselves. The Committee desire that further exploratory studies being 
condUcted should be completed at tbe earliest to avoid -any further delay in, 
commissioning of this project. 

In tbe case of the Pootkee-Balihari projoct~ the ComlRittee have been 
informed that World Bank had withdrawn financial assistance to tbe 
project on the ground that the geomiolRg conditiolll mike it "nvitlblc far 
attaininl tbe planned capacity of 3 mtpa by using the 10111 .... 11 technology. 
The Committee further understand that this project is .now beina 
implemented by Ministry of CoaVBCCL at a deraled capKity of 1 Ifttpa to 
be completed by March, 1995 within the sanctioned CC*t of Rs. 199.8 
crore.. The project would still be 1000q mallinaJly. ne Comnunec would 
like to stress here tbat in view of the Ivailability of prime cokin, coal from 
'his mine for lupply to Iteel plantl, Mlniltry of eoallBCCt. Ihould atrivc 
to make all out offortl to complete the project within the .. nationcd COlt 
and revised time Ichedulel and aualn the maximum poulble turnover from 
the project which would help In reduclnl cokin, coal importl to a certain 
extent. 

Reply of the Government 

(i) North Amlabad Project: Due to highly disturbed geology encountered 
during in-seam development, drilling of 7 additional bore holes were taken 
up for generating additional data. These bore .holes have since been 
completed. The position revealed as a result of these additional bore holes 
indicates that the mineable reserves available for exploitation would be 
4.96 million tonnes only as against 14.22 million tonnes envisaged in the 
original project report. With this, the scope of the project has changed 
considerably and longwall mining docs not appear feasible in 15A115 
scams.· Availability of reserves in 14 seam also has been found to be 
substantially less and scope of longwall mining in the seams has become 
very limited. In view of this, it bas now been proposed to complete the 
project at the derated capacity of 0.2 million tonnes per year and a 
derating/completion report is being formulated accordingly. 

(ii) Pootki-BaliharJ .... .. Jject: Main activities pending now arc erection of 
headgear and installation of winders for the new shifts. Headgear has since 
been ere<.1ed and installation of winders has been taken up Ws. HEC cl 

524/LS/F ..... B 
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MIs. BBEL. Project constructiol'l is now expected to be completed by 
Much, 1996. Borel and Pillu mechanisation hal been introduced in the 
project iDltead of IonpaU technology oripnalty envisaged. 

COlD ..... " of the Audit 
Nort" AmWMd Project was declared compieted at a provisional cost of 

RI. 73.69 crores in Marth 1994. But tbe derated completion report of the 
project is still under formulation. 

PooI/cj·BllliJuui Project: 1be reviled project report with derated capacity 
of one miUion tonne per JCII' with investment of RI. 194.09 crores wa. 
submitted in JUDe 1995 fo Coal India Ltd. for approval which is still 
awaited. Cost incurred on Ibis proj", uptoScptember 1995 was Rs. 164.26 
crores (provisional) 

CeaaaaeDts of the Ministry 

CMPDIL, RI·lIsubmitted the draft derated completion report of North 
Amlabad in November, 1994 which was scrutinized by Internal Audit 
Dcptt. of BCCL and comments sent to CMPDIL for submission of final 
derated cum completion report. Final report is expected in August, 1996. 

Pootti Blliuri: The revised project report with derated capacity of one 
miUion lonDes per year witb investment of RI. 194.09 crores was submitted 
in June, 1995 to. Coal India Ltd. for approval. Cll has asked for 
IUbmiuion of'the updated COIl estimate eft revised economics in view of 
recent price hike. The update cost estimate is likely to be submitted in 
AugUlt, 1996. 

The provisional expenditure in the project upto March, 1996 is 
RI. 166.4462 crores wbich included an expenditure of Rs. 13.7591 erores to 
be taken out of project expenditure as it pertains to cost of certain surplus 
PAM and investment in common infrastructure. It may, however be 
~d out that the total expenditure on this project will be kept within 
1M .. nctioDed cost of RI. 199 crores. 

[Ministry of Coal. O.M. No. H·ll021/5193·Pul., dtd. 27.7.96) 

hrther lafGr_daa ailed 'or by tbe Committee 

(i) H .. the final derated completion report in respect of North Amlabad 
Project· since submitted by CMPDIL? If so what is the final cost and 
annual capacity .1OIIed for this project? 

(ii) Has the updated COlt estimate in respect of Pootkee·Balihari Project 
Iince beea IUbmitted to CIL for approval? If so, has it been approved by 
al Ind bas the project been completed? What is the 'final cost of the 
~cct? . 

[L.S.S. O.M. No. 20/2 (1)·PU /94 dated 31.3.1997) 
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Further Reply of the GoyerJUDent 

(i) The final "deration-cum-wmpletion" report in respect of North 
Amlabad Project of BCCL is almost ready and is expected to be 
submitted by CMPDI shortly. As per the report, the final cost of the 
project works out to RI. 73.92 crs. (excludinl surplus equipment. worth 
Rs. 2.00 crs.) The annual assessed capacity of the project is 0.20 million 
tonnes per annum. 

(ii) The updated cost estimate in respect of Pootkee-Balihari Project 
was submitted by CMPDI to BCCL in N"'ovember, 1996. BCCL sugested 
some modifications in these cost estimatea. The final updated COlt 
estimate is expected to be submitted by CMPDI in April, 1997. AI per 
RCE of November, 1996, the capital cost will be RI. 198.67 Crl. apinst 
the RPR estimate of RI. 194.09 Crl. (April, 1995). 

[Ministry of Coal. O.M. No. H-11021/5t93-Parl., dtd. 11.4.91) 

Comments of the Committee 

(Please see parasraph IS of Chapter I of the Report) 

Recommendation (SI. No. 14) 

The Committee observe that the Company had so far let up .. 
washeries to meet the requirement of washed prime coking coal by steel 
Plants. The Company estimated a shortfall of 10.21 1R't. of Wuhed Coal 
by the year 1994-9S. It is disconcerting to note that the pace of sellinl ... p 
of wuberics and their modernisation was very slow. The capacity 
utilisation of the existing washeries of BCCL stands at 65% which is 
below the. break even level of 80%. Th~ operable capacity of the 
wuheries stand at 11.83 mt. One of the maiD reIIons advanced by BeCL 
for the poor performance of the Company's washeries was the non-
availabOity of raw cokinS coal which is resulting from the dwindlinl 
productioa of coking coal over the yean. This situation has abo resulted 
in high outgo of foreign exchanle on account of import of eakinl coal by 
steel plants. The idle time of the washeries incrcUed the cost of washed 
coal. Another inhibit in, factor for poor utilisation of washer, capacity is 
the slow proareu of completion of new mininl projects by the Company. 
Apart from tbcse the Ioplided empbuis by BCCL on mining ua Coal by 
OC methods resulted in rcatriction of feed rate of wubcries due to 
presence of shalea, boulders, etc. 

Reply f1l the Govern __ t 

Action as under hu been taken to increue production of coking coal, 
which would ultimately lead to increased capacity utilisation of the 
Washeries: 

(i) Commiuioninl of the new shaft at Bhalaora Project: This would 
yield additional 1 lath tonnes coal this year. 
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(ii) Expediting commissioning of the new shaft at Pootkee-Balihari 
Project : This is expected to be commissioned in September, 1995 which 
would give an additional 0.50 rilkh tonnes coal this year. 

(iii) Stepping up production from Block II OCP by around 2.5 lakhs 
tonnes this year through increased capacity utilisation of machines; this 
however, is subject to expeditious help from the State Govt. in regard to 
land acquisition and rehabilitation. 

{iv) Reorganisation in the existing mines to yield additional 3 lakh 
tonnes this year. 

(v) With thiS, it is expected that capacity utilisation of the washeries 
would go up to 70% this year and further next year. 

Feeder breakers have been installed at the mine site to take of stones 
and boulders in Opencast coal. 

Comments of the Audit 
The capacity utilisation of th~ Washeries of BCCL was 54.8% in 1993-

94, 56.1% in 1994-95 and 49.9% in 1995-96 (upto 11/95) against the 
expectation of the Ministry to achieve 70% capacity utilisation. 

Comments of the Ministry 
The capacity utilisation of the washeries of BCCL could not be stepped 

upto expected level of 70% due to substantial delay in commissioning of 
Bhalgora and Pootkee-Balihari shafts by MIs HEC and MIs TSL and 
rehabilitation and resettlement (R&R) problem coming in the way of 
expected increase in production from Block II OCP. 

With the commissioning of the two shafts and the concerted efforts bcing 
made to resolve the R&R problems of Block-II OCP coking coal 
availability is expected to increase and the capacity utilisation is expe-cted 
to reac~ about 70% during 1996-97. 

[Ministry of Coal, O.M, No. H-ll02V5I93-Parl., dated 27.7.96] 
Further Infol'llUltion called for by the Committee 

(i) Have the new shafts at Bhalgora and Pootkee-Balihari since been 
commissioned? If so, when? 

(ii) Has the anticipated increaSe in aYBiiability of coking coal material-
ised? If so, has the capacity utilisation of washeries during 1996-97 reached 
70% as expected? 

[L.S.S. O.M. No. 2OI2(1)-PUI94 dated 31.3.1997] 
Further Reply of the Government 

(i) The shaft at Bhalgora Project has' been commissioned in December, 
1996. 

In Pootkee-Balihari Project, lst compartment (Shaft II-West) upto 352 
MH hu~beeD commissioned in October, 1995. However due to rope 
slippage problem, the winding system could' be made operational from 
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January, 1996. The work connected with commissioning of second com· 
partment, (sbaft II·East) upto 452 MH is in advance stage. 

(ii) Though there has been increase in cokina coal productiqn in 1996-97 
at Pootkee·Balihari Project as compar~ to previoul year, thil bas boen 
nullified due to (a) decline in production in Bhalgora project due to 
heating, (b) delay in recovery of some of the coking coal mines drowned 
due to unprecedented rains in Sept. 96, and (c) suspension of operation in 
some of the exilting mines on economic considerations and closure of • 
mine due to subsidence problem. Further, Rehabilitation and Resettlement 
problems did not permit any increase in prOduction at Block·1I OCP. Due 
to these constraints increase in overall coking coal production could not be 
achieved during 1996·97 as compared to tbat of 1995·96 thereby affecting 
the desired improvement in capacity utilisation of washeries. 

[Ministry of Coal, O.M. No. H·1102VSI93·Parl:, dated 11.4.97) 

Comments of the Committee 
(Please See paragraph 21 of Chapter' I of the Report) 

Recommendation (51. No. 15) 
The Committee further not that Goverment had set up a Comminee 

headed by Dr. V.A. Alteker with a view to study the operation of the 
washeries in BCCL and suggest measures for their modification. This 
Committee in its report submitted to Govt. in October, 1986 suggested 
installation of Deshaling Plant at Dugda I & II, Sudamdih and Bhojudih 
washeries and modernisation of Patherdih washery etc. 

The Company had reportedly carried out all'short·term modifications 
and the longterm modifications except the modernisation of Patherdih 
washery, which is likely to be completed by June, 1995. The Committee 
understand that modernisation of Patherdih washery has suffered I set· 
back owing to the earlier tie.up getting the jeopardized due to disintegra· 
tion of USSR. The Committee, therefore desire that the Company and 
Ministry of Coal should take all neceasary steps to ensure that all long 
term modifications suggested by the Altekar Committee are completed by 
June, 1995. As regard, the modernisation of Pathcrdih Washery, the 
Committee recommend that BCCL and Ministry of Coal may take up this 
matter of mo~misation indigenously without further wuting any time. 
The Committee may be apprised of the efforts made in tbis direction. 

Reply of the Government 
Action taken in this regard has been centred around close interaction 

with the executing agencies and renderi"g all assistaace to them for 
expeditious completion. The position now is as .under: 

(i) Two of the three schemes at Bhojudib, viz. installation of tippler a.,d 
~ Deshaling Plant have been completed and no-load trial at the Deshal",g 

Plant has begun; BOBR wagons would be introduced in a week's time; (he 
third schelne, viz, flotation Plant, would be completed in September, 1995. 
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(ii)" Considering the very slow progress of work by MAMC in installa-
tion of Deshaling Plants at Dugdal, Ougda II and Sudamdih, their work 
was terminated. However, their new CMD had a meeting with CMD' 
BCCL in June, 1995 wherein MAMC gave a commitment that they would 
be able to c.omplete installation of all the three Ocshaling Plants in 18 
months with adequate fund flow from BCCL. Considering that retendering 
and awarding of the work to another agency would take even longer to 
complete the schemes, their reques~ was acceded to MAMC have since 
submitted a time-bound programme and a close watch is being kept. In so 
far as modernisation of Patherdih Washery is concerned, a decision was 
taken in the Indo-Russian Protocol at Govt. level in September, 1994 that 
the scheme would be taken up with collaboration of Russians. Accord-
inJly, tenders were invited for the job as per the Russian scheme. 

Comments or Audit 
(i) Flotation plant at Bhojudih to be completed by September 1995 has 

not been completed in view of disputes regarding extra contractual claims 
preferred by the contractor. The revised date of completion is yet to be 
fixed. 

(ii) In case of installation of de-shaling plants at Dughda I ami II 
Sudamdih, MAMC has yet to confirm the time bound programme of 
completion depending upon the acceptance of their revised offer for 
increase in the cost of project which is being considered by BCCL 
Management. 

Comments or the MInistry 
The contract for setting up the Flotation Plant at Bhojudih awarded to 

Mis. Triveni Engineering had to be terminated due tn unavoidable 
reasons. As a result thereof, civil and structural work of the order of about 
RI. 1.7 crores still remains to be carried out. The coal company had to 
resort to tendering procedure afresh to get the balance work completed. 
The tenders arc under finalisalion. The work is now expected to be 
completed within a period of about 12 months after finalisation of tenders 
and subsequent award of work. 

As per the revised schedule submitted by MAMC, installation of de-
shaliDI plant at Ougda-I and Ougda-I1 is expected to be completed by July 
1997. Installation of desbaling plant at Sudamdih is subject to review of 
performance of ~C at Ougda-I and Ougda-II. 

[Ministry of Coal, O.M. No. H-ll021/SI93-Parl., dated 27.7.96] 

Further Inform.don called ror by the Committee 
(i) Have the lenders in respect of Flotation Plan and Bhujodih since 

been finalised? If ~, when is the work likely to be completed and at what 
cost? 

(ii) When is the modernisation of Patherdih washery expected to be 
completed? 

(L.S.S. O.M. No. 2O/2/(1)-PUI94 dated 31.3.1997] 
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Further Reply of the Government 
(i) The tender is under finalisation. Technical bid and commercial bid 

have already been opened. Likely time of completion and cost will be 
known only after finalisation of tender. 

(ii) An .agreement for modernisation of Patherdih Washery was signed 
with the erstwhile USSR on 6.6.1989. The scheme envisaged complete 
revamping of the washery for restoring its throughput capacity to 2 million 
tonnes per annum and for improvement in washed coal quality to 17% as, 
at a total cost of Rs. 29.43 crores, including component of indigenous 
equipment and civil works. . 

Some progress on this scheme had been made in regard to supply of 
design drawings and supply of some equipment required for modernisation. 
Meanwhile, there was disintegration of the erstwhile USSR and the project 
suffered a setback. After prolonged uncertainty over the fatc of this 
project, Russia came forward to take up the project. An agreement was 
signed with them in this regard on 23.12.1994, wherein the project cost 
escalated to Rs. 48.49 crores. However, even after prolonged negotiations 
and discussions, Russian side did not agree to provide guarantees for the 
process and also for the equipments supplied. The scheme for modernisa-
tion of the washery with USSR/Russian collaboration had, therefore, to 
be dropped. 

Action would now be taken for replacement of old equipments and for 
retro-fitting so that this' washery can cope up with the existing raw coal 
feed quality. All this work would be taken up by BCCL for which a 
phased programme is being drawn up. 

[Ministry of Coal, O.M. No. H-11021/5/93-Parl., dated. 11.4.96] 

Comments of the Committee 
(Please see paragraph 21 of Chapter I of the Report) 

Recommendation (51. No. 10) 
The Committee are perturbed to find that the shortage in stock of coal 

as per production records and actual figures of measured stock is very 
much on the high side. Tbe shortage to book stock in percentage terms 

... ranged from 3.66% to 39.82% during the year 1987-88 to 1992-93. Not 
only that the shortage in excess of 5% discrepancy between booked 
production and measurement figures which is considered reasonable has 
increased from 4.35% as on 31.3.1988 to 34.140/0 as on 31.3.1992. it is 
equally disconcerting to note that value of written off stock during 1987-88 
to 1992-93 comes to a stauering RI. 211.11 crores with more than half of 
it, viz. RI. 130.79 crore being written off in one year viz. 1991-92. The 
Committee find that keeping in view of the enormity of the value of stocks 
written off and the very high order of discrepancies in measurement of 
stocks and records of production, only a small number of officers of BCCL 
were subjected to disciplinary action resulting in minor punishments for 
such enormous shortages of coal stocks. A Committce constituted by 
Governm'nt in 1992. to carry out an indeplh study into the malter of 
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shortage of coal stocks in BCCL also found among several other 
deficiencies that even the CIL measurement teams could not detect the 
stock shortages in the collieries where annual stock checks were conducted 
by them. Obviously, the annual stock verification by the CIL measurement 
team leaves mucb to do desired. 

The Committee understand tbat based on the findings of the Committee 
headed by Shri R. N. Mishra, the then CMD, CMPDIL constituted in 
1992, show-cause notice have been served against officers for alleged over- , 
reporting, over payment of incentive, falsification of records and also 
involvement of CIL teams in the cases. The Committee note that 
1 General Manager and 3 Agents have been removed from service of thc 
Company while 6 agents have been exonerated in the cases completed so 
far. The Committee note further that after receipt of the report of the 
Government Committee on stock shortages a total of 152 cases of show 
cause notices and charge sheets which have been initiated arc pending 
iocluding among other Chief General Managers, General Managers, 
Agents and Maoagers. The Committee at this stage cannot but exprcss its 
diapleasure over the matter. The Committee, however, desire the Com-
panylMinistry to get the pending cases expeditiously investigated and also 
evolve a mechanism to avoid over reporting of stocks and the consequent, 
loss to the Company. The Committee would like to be apprised of the 
action taken in this matter within 3 months of the presentation of this 
report. 

Reply' of the Government 
(i) Tbe status of action as on 6.9.1995 for Statement-I to Statement-Vas 

recommended by Governmental at Committee is annexed. 
(ii) Major changes in system are under implementation to avoide over-

reporting of stock. This consists of laying down guidelines for ref>orting of 
correct production for underground and open cast separately, reconciliation 
of the dally production reported against measurement each month, 
maintenance of proper record/registers of production, stocks, etc. and 
fIXing of responsibility for maintenance of sucb records, stacking of coal, 
and measurement of coal, stocks, etc. as per the relevant provisions of the 
"Code for Uniform System of Maintenance, Control and Verification of 
Coal Stock in all mines of CIL" approved by Coal India Board in its 118th 
meeting held on 22.8.1991. Implementation of the guidelines in the 
subsidiaries is being monitored regularly by elL. 

Comments of the Audit m AnnexuFt living status of action as on 6.9.1995 as referred to in the 
ACliun ,.ken NOte was Dot found attac:>hed. 

(Ii) put of tot •• 197 c~~ contemplate" for action, action was initiated 
only in 1SS cases. Out of us cases, action such as removal from service in 
S cases, demQtion in 18 cases, reduction to lower stage in 11 cases, 
stoppage of increment in 9 cases, warning caution and censure in 11 cases 
and in remaining 101 cues, no action could be taken, as charges q@U1d not 
be subitlllJlltiated or due to death or retirement of CQncerp~ officials. 
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(iii) Despite major changes in the system as stated in ATN. the value of 
Coal stock found short at the time of physical verification during 1993-94 
and 1994-9S was Rs. 25.87 crores and Rs. 132.67 crores respectively. . . 

Comments or the Ministry 
(i) The omission is regretted. The latest status (as on 30.6.1996) of 

action taken against BCCL officers found involved in a total 
number of 197 cases, is enclosed in the Annexure. 

(ii) The position in regard to the total cases contemplated for action 
and status thereof as on 30.6.96 is summarised below: 
Total No. of BCCL cases : 197 
No. of cases where action has been : 174 
completed (not initiated as observed (Against ISS reported 
by Audit) earlier) 
Balance 23 
Break-up or 174 ca.es 
Penalties Imposed 
Removed from service 
Demotion 
Reduction to lower stage 
Stoppage of increment 
Censure 

Administrative Action 
RecordablelNon-recordable warning 
Caution 
Total No. of cases in which penalties 
imposed and administrative action: 
taken (45+ 15) 

5 
18 
11 
9 
2 

45 

8 
7 

Cases exonerated 73 
Cases where charges dropped 28 
Cases of retirement before initiation : 
of disciplinary proceedings 12 
Cases of expiry of the concerned: 1 
officer before initiation of discipli-
nary proceedings 
TOlal 
Total No. of cases where action is 

45 

15 

60(A) 

114(B) 

over (A+B) P4 
(iii) The value of stock 5hortage~ pf COil in Beeb mints duri~g 1993-

94 and 1994-95 quoted by the Aud,t are co .... as ~r the /.udi"d 
Accounts of the company for these years. 

2. Bulk of the shortage revealed during 1994-95 was carried over from 
the put. The Governmental Committee (R. N. Mishra C;:ommittee) which 
was set up by Ministry of Coal on 27.7.92 to investigate into stock 
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shortages in BCCl had observed in paras 4.2.10 and 4.2.11 of Vol. I of its 
report that the total over-reporting of production during the period from 
1.4.86 to 31.3.92 was the order of 77.75 lakh tonnes, against which the 
cumulative shortage detected during this period was 44.58 lakh tonnes 
only. This would imply that substantial shortage which accrued upto 
31.3.92 as a result of over-reporting remained concealed and this is what 
was revealed during 1993-94 and 1994-95 though possibility of SOll1e over-
reporting subsequent to 1991.92 also is not ruled out. Disciplinary 
proceedings h3ve been intiated in &11 the cases of shortage detected in 
these two years, 1993-94 and 1994-95. The changes brought out in the 
system and expected to minimise incidence of stock shonage and that 
would be renected in the measurement of 1995-96 and in subsequent years. 
CIL expects that after complete implementation of the 'Code for Uniform 
System of Maintenance, control and Verification of Coal Stock in all mines 
of Cll' the deficiencies will be contained to a major extent. 

3. The Ministry of Coal has also taken some fresh steps towards 
elimination of stock shortages in CIL subsidiaries. In order to report the 
stock figures with the break-up of vendible stock and non-vendible stock, a 
format has been prescribed for adoption in the annual accounts of eadl 
subsidiary and of CIl also. The format will require the Cil and its 
subsidiaries to give proper explanation for shortages. The format will also 
require the companies to depict the position of measured stocks, book 
Slacks, vendible stocks as well as the resconciliation between various sets 
of figures. CIL has been asked to ensure the the format appears in the 
annual accounts of 1995-96 and very financial year thereafter. Chairman, 
CIL has also been advised to send the format with the figures to the 
Ministry of Coal immediately after the annual accounts are .approved by 
the AGM of CIl. 

4. CIl has also been advised to ensure the the progress of inquiries 
initiated in the cases of stock shortages should be reviewed at every 
meeting of the Board of Directors of the subsidiaries. The review will also 
go into the reasons of the recurrence of stock shonage in particular 
collieries and evolve special measures, in addition to disciplinary action, to 
reduce the incidence of stock shortage. CIl has been directed to review 
the annual position of stock shortages and inquiries in all the subsidiaries 
in the meeting of the CIl's Board of Directors when the annual accounts 
are put up for being adopted. The CIL Board will identify the subsidiaries 
where action is pending and suggest remedial measures. These instruction. 
have been passed on to the CMOs of subsidiaries by Chairman CIL 

[Ministry of Coal, O.M. No. H-ll021/SI93-Parl.. dated 27.7.96) 
CommeDts or the Committee 

(please see paragraph 25 of Chapter J of the Report) 
Recommeadatlon (SI. No. ZZ) 

The Committee regret to learn that both the availability and utilisation 
of Plant &. Machinery (P&'M) was very dismal resultin. in production lou 
and heavy down time. The percentage availability of Dumpen. Shovels. 
Dozers and Drills varied between 70 to 80 and percentage of utilisation 
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vmcd from 15 to 73 during 1982-83 to 1992-93. This was rcportedly due to 
lack of proper communication systems in mines, bad lighting/working 
coDdition of faces, haul road and above all due to Jhe power problem. 

"., BCCL has recently switchcd ovcr the DVC power supply which it hopes, 
apart from other measures would help in improving the availability of plant 
and machinery and reduce down time of equipment. The Committee would 
likc to be apprised of the improvcment achicved in availability and 
utilisation of P&'M as a result of these measures. 

A 

Reply or the Government 
The position of utilisation and availability with respect to CMPDIL 

norms in the last 2 years is shown below: 
Percentage achievement with respect to CMPDIL Norms 

Utilisation Availability 

93-94 94-95 93-94 94-95 

Shovel S9.9S 70.1S 71.76 73.18 
Dumper 46.84 52.83 78.87 74.44 
Dozer 57.94 60.53 67.19 64.45 
Drill S4.S4 62.63 67.93 62.32 

Dumper 113 Nos. 
Dozcr 39 Nos. 
Drill 6 Nos. 

Comments or tbe Audit 
The number of HEMMs replaced during the years 1993-94 to 1995-96 

(upto December 1995) against tbose which completed their life is as 
follows: 

Shovel 
Dumper 
Dozer 
Drill 

Life Completed Replaced 

41 Nos. 
113 Nos. 
39 Nos. 
6 Nos. 

Commen.. 01 the Mlnlltry 

9 Nos. 
57 Nos. 
7 Nos. 
3 Nos. 

The number of equipments replaced were limitcd to the fund available 
for this purpose. 

[Ministry of Coal, O.M. No. H-ll021/5193-Parl., dated 27.7.96] 

Commeats or the Committee 
(Please lee paragraph 31 of Chapter I of the Report) 



CHAPTER V 
RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 

OF GOVERNMENT ARE STILL AWAITED 
Recommendation (SI. No.3) 

The Committee are unb.appy to observe that the Board of Director of 
BeCL as constituted at present is not in conformity with the guidelines on 
the subject issued by the Department of Public Enterprises in March, 1992. 
According to these guidelines, the Government Directors on the Board of 
a Public Undertaking should not exceed two. However, BeeL has taken 
the plea that appointment of more than two Government Director on its 
Board hu become necessary because representation has to be given to the 
State Government for tackling the problem of law and order, Railways for 
movement of Coal, Damodar Valley Corporation as an important source 
of Power and Steel Authority of India Limited as a bulk consu'mer. 

The matter regarding the number of Government Directors on the 
BCCL's Board as also the filling up of position of Management EXp"rt on 
the Board, which fell vacant about two yoan back is still to be sorted out 
by the Ministry of Coal with tho Department of Public enterprises. The 
Committee recommends that this should be 'done without any further delay 
and tho Board reconstituted accordinlly. BOlides, the Committee are not 
convinced that with the provision of altemativo forul'ls for obtalnln .. 
feedback from the consumen. the representation on the Bdard provided 
since 1991 to consumen/trade may be dispensed with. They desire that the 
repreaentatlon of eonsumers/trade luch as FICel1 ASSOCHAM on the 
Board of Coal companies should continue. 

Reply of the Government 
The slot earmarked for appointment of representatives of consumerl 

trade association sueh as FleCI! ASSOCHAM on the Board of BCCL has 
not yet been filled up as modalities including norms for selection, etc. are 
being finalised. The matter regarding the number of Govl. Directors on 
the BCCL Board as well as appointment of Management Expert was taken 
up with the Deplt. of Public Enterprises. The Deptt. of Public Enterprises 
has desired to prepare a list of suitable persons and a panel so that non-
official part-time Directors could be appointed. DPE have suggested 
reviewing the position regarding the number of Govt. Directors with a 
view to bringing the same within the ceiiing prescribed by DPE. In case 
i! is not possible to manage the same within the prescribed limit, DPE 
have suggested obtaining exemption from the competent authority in . 
consultation with that Deptt. for which a proposal with detailed justifica-
tion is to be sent to DPE. 

54 
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In time with the advice received from the OPE, the matter Is being 
processed. 

Comments of the Audit 

No proposal for obtalnlnl exemption from the competent authority, in 
consultation with DPS, livinl jultification for more than 2 Govt. Directors 
on the Board of BCCL has been submitted by the Ministry. 

Comments. of the MInistry 

The issue of Government part-time Directors was discussed with 
Department of Public Enterprises. The Ministry of Coal has recorded tho 
decisions and informed. DPE (copy enclosed). The DPE has accepted 
MOC's contention that four of such Directors are actually in the Board as 
Consumer representatives. 

Action has already been Initiated for finalising the representation of 
corisumePtrade organisations in the Boards of coal companies keeping in 
view the requirements of proper representations from national and regional 
Icvel bodies, tenure of appointments, relationship with the coal industry, 
elC. Similarly, after baving discussed the issue of management experts with 
OPE, and not bavinl received any further advice from them in the 
meantime, thus the Ministry i. considerinl how best to Implement the 
advice. 

[Ministry of Coal O.M.No. H·1l02~3·Parl. dated 27.7.96] 

Further Information caUed for by thl Commln .. 

HI. the matter. of appointment of mlnalement experts on the BOlrd of 
Directors of BCCL since been sorted out with OPE;? If so, has the Board 
been reconstituted? Whether any representatives of consumcrSitrade have 
been included on the Board? 

Further Reply of the Government 

The composition of part-time Government Directors in the Board of 
BCCL was discussed with the DPE on 2.1.1996. Thereafter. the decision 
taken was informed to DPE vide this Ministry's letter No. 2lt27t91-ASO 
dated 4.1.1996 that-

"since the part-time Government Directors include representations 
from major consumers of power as well as beneficiaries of project 
related sectors like the State Governments, the actual Government 
representation is deemed to be well within the OPE guidelines". 

2. As regards non-official Directors the OPE has been requested 
verbally, as well as through our letter dated 26.11.96 to refer us the names 
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of the Ministries where these guidelines are being satisfactorily followed so 
that the same pattern can be considered for this Ministry. Their response is 
awaited. 

[Ministry of Coal, O.M.No. H-ll02ltS93-Parl., dt. 17.4.97] 

Comments or the Committee 
,(Please Stt paragraph 7 of Chapter I of the Report). 

Recommendation (SI. No. 13) 
The Committee are not at all satisfied with the tardy pace of implemen-

tation of the 22 projects so far taken up to control the 70 odd fires as 
existing at the time of nationalisation of Jharia Coalfields in the year 1971. 
The Committee note that only 7 projects have been completed till March, 
1993 after having incurred an expenditure of Rs. 73 crorcs out of total 
envisaged investment of Rs. 114.57 crores. The Committee are further 
dismayed to learn that even after more than 2 decades of nationalisation of 
these coalfields, the company has not been able to adopt and apply fire 
controlling techniques comparable to those in developed countrie~. 

The Committee learn that "Diagnostic Studies" for the Jharia Fire 
Control Technical Assistance Project with World Bank financial assistance 
has been initiated by Government in April, 1993 and is to be completed by 
June, 1995. The Committee are at a loss to understand the reasons behind 
not taking up or initiating such. a study by Government earlier in view of 
the fact that till date the country has irrevocably lost nearly Rs. 1000 
crores worth good grade coal in JCF. It is needless for the Committee to 
emphasise here that fire control measures are very" much essential to 
reduce the dependence of the nation on imports of Coking Coal. The 
Committee, therefore, desire that the 'Diagnostic Study' initiated by 
Government -should be got completed expeditiously by June 1995 as 
already decided upon and based on the results of this study, steps to 
control the JCF fires may be taken up in the shortest possible time. The 
Committee would like to be apprised to the results of the 'Diagnostic 
Study' and the steps taken by Ministry of CoaYBCCL in this regard at the 
earliest. 

Reply or the Government 
During the planning and operation of Mukunda OCP block, Russian 

experts were called upon andeRtrusted the job of formulation of a fire 
fighting plan for the fires of North Tisra, South Tisra, Jeenagora Collieries, 
etc. These experts carried out some studies in these fires, but could not 
suggest any remedial measures. This is because of the' fact that most of the 
fires had acquired unmanageable proportion~ over the years unparalleled 
in the world due to their extend and intensity over the years. 

It is in' this context that international experts have been invited to carry 
out the diagnostic studies and suggest remedial measures to be 
implemented for combating fires of this facld. 
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GAI-METCHEM joint venture of Canada is a consultant organisation 
already on the job. 

The project is working on envisaged time and is expected to be 
completed by June. 1996. 

Experts are expected to submit their reports in parts ego Priorit~-I, 
Priority,lI. Priority-III periodically and final report by June. 1996. 

Comments on the Audit 

No comments. 
Comments of the Ministry 

The diagnostic study of Jharia coalfield fires has been completc(i"in Jull.~ 
1996. Action on preparation of final report has been initiated. 

[Ministry. of C~al. O.M. No. H-l102115193-Parl.. dated 27.7.96] 

Fu-:'her Information called for by the Committee 

Ras the final report on the Jharia Coalfields fires been prepared and 
steps initialed to control fires? If so, by when arc the JCF fires expected to 
be controlled? 

[L.S.S. C.M. No. 2OI2(1~Pl.W4 dated 31.3.1997] 
Further Repl) qf the Government 

The report on the Jharia Mine fire Control Technical Assistance Project 
consisting of two parts viz.. fire fighting programme and Environmental 
Management Plan has been received. 

The rcport has been studied by various agencies and also by a panel of 
experts regarding the technical·.feasibility of the recommendations. 

The total investment on implementation of the Environmental Manage-
ment Plan is estimated to cost several thpusand crore rupees. 

In ord~r to crystallise the actual action programme on the implementa-
tion of the project and to take the project to its logical conclusion, it is 
now proposed to have a 'Workshop' on the project in which the World 
Bank. the consultants. BCCL, Government and local bodies shall partici-
pate at various fora to integrate the recommendations of the two reports 
and to finalise the strategy for further action to be taken for making large 
investment decisions required for implementation of the recommendations. 

Only after such decisions are worked out and sources of fund required 
for implementation arc identified, the extinguishmenVcontrol measufCS for 
fires shall be taken up on large scale. and the period of completion of such 
control measQres can aho ~e estinlated at that point of time only. In the 
meantime, c~nventiona' r: thods of dealing with fires are continuing. 

(Ministry of Coal, O.M. No. H-l102lM3-Pari., dated 11.4.97] 
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Rl'C.'ommt:ndution (SI. No. 21) 

The Cummittee have been informed that a Ropeway system was 
installed by BCCL in 1982 for ext ruction and transportation of sand from 
Damudar River for stowing in the mines as a conservation and safety 
measure, The Committee are constrained to observe that the ropeways 
could not attain even ~rd of the assessed capacity of 36 lakhs t.p.a. The 
Company; thus failed to utilise capacity of these ropcways and in turn it 
had incurred an expenditure of Rs. 74.18 crores during 1987-88 to 1992-93 
towurds transportation of sand for stowing purposes by private contractors. 
The Committee are distressed to find that revamping of D&F Ropeways 
by the Company was also not implemented. The Committee do not agree 
with the contention that to continue coking coal production from mines 
contractuill arrangement had to be resorted to. due- to inadequacy of 
infrastructure available with. BCCL for the purpose. The Committee 
recommend thlll the work of revllmping of D&F Ropeway Phase-I may be 
expeditiously l'Ompleted so us to minimise. if not. altogether eliminate 
certain mulpructices reportedly prevailing in the transportation of sand by 
contractors in BCCL.' 

Reply of the Government 
(i) The highest despatch achieved so far from D&F ~opeways was 

12.48 lakh, tonnes in 1979-80. It would. thus. be appreciated that even 
when the installations were comparatively new. the capacity utilisation was 
limited to around 1I.\rd of the installed capacity only. This would point to 
some inherent constraints. 

(ii) Pha5C-1 revamping which ,envisaged augmentation of capacity to 
12 lakh tonnes per annum envisaged the following: 

- Truncating D Ropcway at Salunge, 
- Strengthening of the bi-eable ropeway system of D Ropeway. 
- Commissioning of 2 dredger5 in D Ropcway system. 
Revamping under Phase·} has since been completed. Despatch of sand 

was 8.70 lakh tonnes in 1992-93 and 9.63 lakh tonnes in 1994-95. 
(iii) Another sehcme has been drawn up for further augmentation of 

"'''Dpacity to 16 lakh 'tonnes per annum by commis.Clioning 'Electric Dredger 
at a marginal investment of Rs. 2.56 crores. This scheme is likely to be 
completed by the end of 1995-96. 

Any further augmentation of capacity docs not appear feasible. 
Comments or the Audit 

(i) Despatch of sand from D&F Ropeways was 9.52 lakh tonnes, 
9.37 lakh tonnes and 6.09 lakh tonnes during 1993-94. 1994-95 and 1995·96 
(upto November 1995) which constituted capacity utilisation of 79%, 78% 
and 67% respectively even after revamping of capacity to 12 lakh tonnes as 
against originally assessed capacity of 36 lakh tonne. per annum. There-
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fore, the company had to resort to transport of sand for stowing purpose 
by engaging Road transportation by private partics at a cost of Rs. 35.61 
crorcs during 1993-94 to 1995-96 (upto October~ 1995). 

(ii) Scheme for further augmentation of capncity to 16 lakh tonncs per 
annum has yet to be taken up by December. 1995. 

Comments of the Ministry 
The originally assessed capacity 0: 36 Inkh tonnes per annum was for 

'D&F' ropeways taken together. Ollt of this, 'F' ropeway alone accounted 
for 24 lakh tonnes capacity. The working of 'F' r~peway has been 
discontinued since 1993-94 due to poor replenishment of sand and other 
operational problems. Thus the originally assessed capacity of 36 Inkh 
tonnes is not really relevant. 

The actunl despatch of sand during 1995-96 was 8.94 Inkhtonnes 
matching' almost the figures of previous two years. BCCL's total snnd 
requirement is around 40 Inkh tonnes per annum. Since '0' Ropeway 
system is not plallhed to meet the total recluircment, private parties had to 
be engaged. for sand transportation at the stipulated cost. 

The augmentation of capacity to 16 lakh tonnes is in hand and is likely 
10 be completed by the end of current year (1996-97). The benefits of 
augmented capacity arc expected to accrue from the year 1997-98. 

[Ministry of Coal O.M. No. H-l1021/5j\)3-Parl.. dated 27.7.96.) 
Further Information called for by the Committee 

What is the present position of the scheme augmentation of capacity of 
the ropeway to 16 tonnes per annum? What are the reasons for delay in 
completion of this schcme'~ 

fL:S.S. O.M. No. 2012(1)-PUI94 dated 31.3.1997) 
Further Reply of the Government 

Revised Project Report of 0 & F Ropeway for a targetted produ~tion of 
1.60 MTY with a Capital Investment of 85. 9.1947 crores was approved by 
the BCCL Board in April, 1996. Out of this, Rs. 6.63 crorcs was invested 
upto March, 1995. The RPR envisaged production of 1.00 MTY in 1995-96 
and 1.60 MTY in 1996-97 (targct production) of sand with an additional 
investment of 87.46 hikhs in 1995-96 and Rs. 169.29 lakhs in 1996-97. The 
additional Capital Investment in 1995-96 envisaged procurement of spares 
for Dredgrcs and shorc pumping including Rs. 30.00 lakhs in foreign 
exchange. 

The first phase of production from D &. F Ropcway i.e. 1.00 MTY 
proposed to be achieved in 1995-96 as per RPR ha. .. been achieved in 
1996-97. The actual production from 0 &. F Ropcway in 1996-97 was 1.01 
MT. The augmentation of production for the second phase will be taken 
up from 1997-98. The completion of the project -to 1.6 MT stage envisaged 
for 1996-97 could not be achieved due to fund constraint. 

'24/LS/F-}8 
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Spare parts for Dredger and 4 Nos. of hydraulic pumps for shore 
pumping arc required to be imported 1.41 per RPR for II phase augmenta-
tion with a foreign exchange component of Rs. 30 lakhs. This is taking 
considerable time and delaying the repairing of dredgers and strengthening 
of shore pumping and affecting II phase expansion. 

The II phase expansion is, however, expected to be completed b) 
March, '1998. 

[Ministry of Coal, O.M. No. H-ll021/St1J3-Parl. dated 11.4.97] 
Comments of the Committee 

(Pleasc see paragraph 28 of Chapter I of the Report) 
Recommendation (SI. No. 23) 

The Committee regret to learn that Cll wbich is responsible for thc 
overall policy of Coal Distribution, linkage of consumers to coalfields etc. 
in respect of BCCl has not entered into any finn agreements so far with 
major consumers of BCCl coal. It is noteworthy here that Government 
consumers account for 8S'Yo of total salcs of the Company. The Corhpany 
is presently supplying coal to the major consumers on credit basis ba.~d on 
acreements with railways and steel plants. Government is reportedly 
consid~ring a proposal to allow ooal companies to enter into bilateral 
agreements with bulk consumers for coal supplies at pre-negotiated prices 
which when implemented would help BCCL in realising better price for its 
coal, wbenever implemcnted. The Committee, therefore, desire that 
Government may expeditiously decide over the matter of bilateral agree-
ment which the Committee belieye would go • longway in helping BCCL 
emerge out of the wooc:ls it presently finds itself in. 

Reply of the Government 

Coal companies under Coal India Limited have been entering into 
IIl'CC8Ients coverinacoal supplies of power houses, Railways, Cement and 
Sloel Plants. These agreements covered the issues relating to the sampling, 
wcichment payments and other related issues. However, the validity of the 
contracts with SEBs have since expired. Fresh agreements with power 
houses under State Electricity Board could not be entered into because of 
different views taken by the two contracting parties viz. SEDs and coal 
companies over venue of joint Sampling of coal supplies to power houses 
ctt. The issue "is under consideratioDihegotiation for finalising mutually 
acc:cptable legally enforceable contract for supplies of coal. 

Government has recently amended the Colliery Control Order empower-
iDa 1110 Government to exempt supplies of coal under written agreements 
from the provisions of the Coltiery Control Order. As per this amendment, 
Government, if it considers it necessary. for avoiding any hardship or for 
any other just and sufficient reasons by notitrcation in the Official Gazette, 
exempt any class or category of person including colliery owners, coal 
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companies and purchasers of coal under written agreements for supply of 
coal with such coal companies from all or any of the provisions of the 
Colliery· Control Order either generally or for any specified period and 
subject to some conditions, if any, as may be specified in the notification 
issued for the purpose. Such exemption would cover payment for coal 
supplies at the negot!ated price as well as supplies of contracted quantities 
of coal without the need for Iinkagcs/allotment:; etc. 

This amendment shall facilitate ·BCCL to enter into firm and comprehen-
sive agrcements with its major consumers for coal supplies. 

Cumments or the Audit 

(i) No bilatcral agreement has been entered into with any bulk 
consumer for coal supplies, so far at pre-negotiated price. 

(ii) In the absence of any agreement with major consumers for supply of 
coal except MOU with SAIL of 10th April, 1992, the distribution of coal is 
effected at per allocation made by the Coal Controller. 

Comments ur the Ministry 

With effect from 22nd March. 1996. prices and distribution of Non-
coking Coals of grades A. B. C and Coking Coals have been decontrolled 
by tile 'Government of India and prices of these grades arc now fixed by 
Coal India. These coals constitute around 86% of the production of Bharat 
Coking Coal Ltd. and Coal India Ltd. has the freedom to fix the prices of 
these coals as well as that of washed coal. The distrJbution of coking coals 
in now done by Coal India Ltd. itself. 

elL is continuously pursuing for finalising the agreement for Coal 
Supply with Power Utilities-SAIL but the contentious issue of venue of 
joint sampling is yet to be resolved. In a recent meeting held between the 
Ministries of Steel and Coal, in which CIL and SAIL were also 
represented. it has been agreed that the two contracting parties shall enter 
in~o a medium term contract of 3-5 years' duration for supply of washed 
coal with sampling at the loading end. 

[Ministry of Coal O.M.No H-l102J.&)3-Parl., dated 27.7.96] 

Further Inrormallon called rur by the Committee 

Have the bilateral agreements with power utilities and SAIL since been 
entered into? 

Further Reply of the Government 
Subsidiaries of Coal India Limited arc negotiating various provisions of 

coal supply agreement with the Steel Authority of India Limited (SAIL) 
for supply of coal to Steel Plants and a number of 'issues concerning coal 
supply agreement have been resolved in various sittings. It is expected that 
the remaining issues shall be resolv~ shortly which would clear the way of 
finalising the agreemcnt bctween cOal companies and SAIL. 
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As regards signing of agreement with the power utilities is concerned. 
CIL is continuously pursuing for finalising the legally enforceable contracts 
with the thermal power stations for supply of coal inter-alia covering the 
quantity and quality of coal. However. the SEBs are not willing to accept 
the decision of the Government and the findings of the Courts of Law to 
conduct sampling of coal at the loading end and consequently no. 
agreements have been signed with State Electricity Boards. 

All the Power Stations of NTPC pit-'head and non pit-head have agreed 
to the joint sampling of coal at the loading end. Coal India Ltd. is 
negotiating fresh agreement with NTPC. 

As regards Independcnt Power Projects (IPPs). model draft agreement 
has been finalised in consultation with National and international consul-· 
tants engaged by Coal India Ltd. for the purpose of drafting Fuel Supply 
Agreement. Th~s model draft agreement is being eODliide1eQ by the 
respective Board of Directors of coal supplying companies for taking 
further necessary action. 

[Ministry of Coal. O.M. No. H-ll02115193-Parl.. datcd 11.4.97] 

Comments or the Committee 

(Please see paragraph 35 of Chapter I of thc Rcport) 

Recommendation (SI. No. 29) 

The Committee are distressed to observe that the accumulatcd losses of 
BCCL as on 31.3.1994 are at Rs. 1138.40 crores which have wipe~ out the 
entire paid-up capital of the Company. According to the Company. these 
losses are primarily due to unremunerative administered prices for coal and 
soft coke. However. the Committce would like to point out that losses in 
BCCL are also due to various other facts viz. low productivity. powcr 
interruptions. uneconomic size of mines. surplus manpowcr. higher cost of 
production .. delays in implementation of mining and washcry projects. land 
aequi~ition and rehabilitation problems etc. 

The Committee understand that Government havc suggcstcd various 
measures for reducing losses to BCCb---Quring the course of its reviews in 
the last thr~e years. The suggested measures included strict cost control. 
reduction in surplus manpower through redeploymcnt and Voluntary 
Retirement Scheme. training. improved utilisation of Heavy Earth Moving 
Machinery, switching over to DVC power supply and reduction of capital 
expenditure etc. BCCL now expects that with switching over to DVC 
power supply for 90% of its mines. productivity is likely to go up and 
viability would also be improved. The Committee hope that with continu-
ous monitriring by BCCL. Coal Lindia Limited and Ministry of Coal and 
implementation of corrective measures the losses would be brought down. 
They would. however, like to be apprised the improvements made in 
various pdramcters as a result thereof. 
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Reply or the Government 

The main reasons, inter-alia. for heavy losses suffered by BCCL. are 
large 'number of manpower, predominance of underground mines and 
small siles of mines depriving the company of economic of scale therehy 
adding to cost of production. Since decontrolling the priccs of Vlll'iOliS 
grades of coal, particularly the coking coal was not yet decided and the 
administered prices of coal were not allowed in time. BCCl IHls been one 
of the major losers among the Cil subsidiuries. Most·of the coking cOlli in 
the country is produced by HCeL. Subsequent to the measures adopted hy 
the company to contain losses Ilnd improve production with incre<tscd 
thrust on reduction in manpower and enhancing sales relllis~ltion. the 
Company has been able to achieve positive results in respect of different 
parameters as under: 

From April, 1992 upto 31st August, 1993 a totul reduction in manpower 
of abouT 6742 could be achieved. However. more numbers could be 
reduced provided the company gets additional funds of VRS/Golden 
Handshake Plln. The following table show~ that BCCl has been able to 
achieve increased OMS both in UG and OC mines from 1992·93 to 
1994·95 (Prov.) and the company has been able to reduce the accumulated 
losses from Rs. 1159.96 crores in 1992·93 to Rs. 1079.80 crores in 1994·95. 
thereby turning the net worth to the positive during 1994·95 due to the 
measure adopted by BCCl. to reduce losses. 

1992·93 1993·94 19901·95 
(I'n,",) 

Capilal Expenditure 11)1.00 158.41) IAA.82 
lJg OMS(Tonne) 0.45 0.4!! 11.511 
Oc OMS(Tonne) 2.16 2.22 2.2:; 
Paid·up Capital (Rs. in crorc5) 1122.00 1122.110 1122.110 
Accumulatcd Los5Cs (Rs. in crorcs) 1151).% 11311.40 1071).110 
Nel Worth (Rs. in crorcs) (·)37.1)6 (·)16.40 (-+ )42.22 

Comments of the Audit 

The accumulated loss has increased from Rs. 1138.4() crorcs as on 
31.3.1994 to Rs. 1293.03 eron~s upto March 1995. 'Thus the net worth of 
the Company as on 31.3.1995 was (-) Rs. 171.03 crores. 

Comments of the Ministry 

The observation of the Audit is correct as per the audited annual 
accounts of 1994-95 of BCCL. 

2. In its 169th meeting held on 13.11.95. the Board of Directors of 
BCCL approved a proposal to refer the company to BIFR as the company 
was incurring loss for more than five years and had a negative net worth 
(Rs. 164 crores) as on 31.3.1994 i.c. at the end of the financial year 1993·94. 
Accordingly BCCL wa~ eferred to BIFR under Section 15(1) of the Sick 
Industrial- Companies (Special Provisions) Act, 1985 on 18.12.1995. 
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3. On 20.2.96, the Cabinet Committee on Economic Affairs (CCEA) 
approved a proposal from Ministry of Coal for introducing a sct of 
measures for capital restructuring of Coal India Limited (Cll). of which 
BCCL is a subsidiary company. The capital restructuring mcasurcs which 
would, be beneficial to Beel are:-

(i) Deregulation of pricing of coking coal and of A, B & C Grades of 
non-coking coal. 

(ii) Waiver of overdue nominal interest of Rs. 891. 75 crores upto 
31.3.1992 dbe from Cil on the. Government Plan loans and 
utilisation of the waived amount, first to wipe out the accumulated 
losses of WeL as on 31.3.1996 and then utilisation of the balance to 
reduce the accumulated losses of BeCl and ECl in proportion to 
such accumulated losses. 

4. The Government' notification for the partial deregulation of coal 
prices was issued on 22.3.1996 and elL increased prices of deregulated 
grades of coal w.e.f 31.3.96 by about 15% on the average, The Govern-
ment orders to implement other measures of capital restructuring of Cil 
have been issued' on 17.7.1996. 

5. Rehabilitation Scheme being finalised by BCCl for presentation 
before BIFR in August, 1996. 

BCCL will be presenting a Rehabilitation Scheme before BIFR in 
August, 1996 when the next hearing in BIFR is taking place. In April, 
1996. the company prepared a draft Rehabilitation Scheme which is being 
finalised for the occasion. The draft scheme consists of (i) Internal 
measures and (ii) External measures. • 

5.1 Internal measures 

The internal meuures are:-

(i) BeCL will improve production. productivity and capacity utilisation 
in 1995-96 and durinS' the next 5 years. 

(ii) Losses will be reduced by'improved quality of despatches; overload-
ing and underloading will be curtailed to reduce penalties; sales 
realisation will be \ improved and demurrages avoided. 

(iii) Time and cost-overruns of projects/expansion programmes will be 
prevented by undertaking a drive for faster land acquisition through 
improved policies and better coordination with State Governments. 

(iv) Manpower will be reduced through introduction of Voluntary 
Retirement Scbeme (VRS) and a part of surplus manpower will be 
gain~lly reemployed. 
(Ministry of Coal ,proposes to sanction a totat amount of Rs. 100 
erores to BCCL during 1997-98 and 1998-99 for introduction of 
viS). ' 
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(v) BCet. proposes a ban on fresh 'rcc::ruitments and also a moratorium 
on certain clauses of National Coal Wage Asrccment-V providing, 
employment to ~ependents in cases of death and disabiliti~s:' 

''t 5.2 Extrrnal Mbsures 

.---

The external me.ltSures are:-
(i) The Government decision on partial price deregulation has enabled 

CIL to enbance prices of coking coal and A, B It C Grades of non-
coking coal by about 15"10 on average. 

(ii) BCCL's share out of the interest waiver of RI. 891.75 crores allowed 
for CIL as whole to be atleast Rs. 400 crores. 

(iii) The paid-up equity capital of BCCL is Rs 1122 crores as on 1.4.95 
whereas the company's loan from CIL is Rs. 2006.63 crores. BCCL 
proposes to reorganise its structure to achieve a debt-Equity ratio of 
1:1.5. The share capital of the company will be raised to 
Rs. 1767 crores as on 31.3.97. 'rhe restructuring is expected to 
reduce BCCl's loan to CIl from Rs. 2006.63 crores to Rs. 1171 
crores as on 1.4.96 calculated on the basis of provisional profitlV1oss 
estimate for 1995-96 as would be seen from the statement in 
Annexure A. As a 'result, the Debt. Service Chargcslinterest on 
loan will be reduocd by Rs. 74, 82 and 91 crores in 1996-97, 1997-98 
and 1998-99 respectively. 

6. The estimated impact of all these measuTCS is given in Annexure I. 
projecting a positive net worth from 1996·97 onwards as indicated in the 
following statement:-

(Rs. in crores) 

Particulars As on As on As on As on As on 
31.3.95 31.3.96 31.3.97 31.3.98 31.3.99 

Paid up Capital 1122 1122 1767 1767 1767 
Accumulated 
Profitlloss ·1293 ·1282 -1365 ·1338 ·1262 
Net Worth -171 -160 402 429 505 

7. However, there' is a draft Rehabilitation Scheme, which .is being 
finalised .. Some modifaeations ill the figures are expected in the final 
scheme to be presen",d before BIFR in' August. 1996 and the set of 
measures approved by BIFR. 

[Ministry of Coal O.M.No. H-ll02115193-Part. dtd. 27.7.96] 

NEw DEUIJi 
April 28, 199,7 
VlliJllkha 8, 1919 (SIlb) 

G. VE~AT SWAMY" 
Chairman, 

Committee on P,.bUc Undtrtakin,s. 



APPENDIX I 

(Vide Reply to recommendation SI. No.3) 

B.N. Makhija, 
Additional Secretary 

Dear Shri Sinha, 

21127191-ASO 

4th January, 1996 

This iii to thank you for sparing the time to advice us on the question of 
,. 'cpmposition of boards of public sector units in the coal sector. As advised 

b, you, we are approaching the issue in the following manner: 

(i) Since the part-timc Government Directors include representations 
from major consumers of powcr as well as beneficiaries of project 
related sectors like the State Governments, the actual Govern-
ment representation is deemed to be well within the DPE 
guidelines as may be seen in the statement annexed. 

(ii) As regards non-official Directors, we would be taking steps to 
recommend a panel of names representing Labour Institutes so as 
to bring in both the interest of the labour as well as the expertise 
of academia. We will also try to sec if retired personnel having 
relevant experience either in the field of labour or mining can be 
included. 

(iii) We will interact with national level trade bodies or regional level 
bodies as may be appropriate, so as to receive their nominations. 
preferably of their office bearers. In this way, changes in the 
incumbents can be cleared in the Ministry itself instead of having 
to refer all such cases to DPE and ACC. 

With regards, 

Shri R.K. Sinha, 
Secretary, 
Deptt. of Public Enterprises, 
Udyog Bhawan, 
New Delhi. 

Yours sincerely, 

Sd/· 
(B.N. MAKHIJA) 



APPENDIX II 
Wide Reply to recommendation SI. No.3) 

G.B. Mukherji. 
loint Secretary. 
Tel. 3384887 

Dear Shri Singh. 

D.O. 21127/91-ASO 

26th' November. 19% 

SUDJECT: CmW;lul;on of PSU Boards as per Dp£'gtJide/;nes. 
Kindly recall that quite some time ago I have requested you to let us 

know about the Ministries which have complied with the directions of the 
DPE relnting to the constitution of PSU Boards. You had informed me at 
that time that there are many such Ministries and would get back to me. -2. May I request you for an early action'! 

Shri Tej Singh. 
Director. Department of Public Enterprises, 
CGO Complex. Block No. 14. 
Lodi Road. 
New Delhi. 

67 

Yours sincerely. 

SdJ-
(G.B. Mukhcrji) 
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APPENDIX V 
(Vide Reply to recommendation SI. No. 29) 

SHARAT COKING COAL UMITED 

CAPITAL STRUCTURE 

1995-96 1996-97 1997-98 1998-99 

Current Account (Op. Bal) 2006.63 1816.45 2131.20 2384.69 
Add: Interest (Cll) 230.90 208.89 245.09 274.24 

Cash Support 297.60 195.00 120.00 
Total 2535.13 2220.34 2496.29 

Less: CPBA 318.68 89.14 111.60 

Walval of Interest 400.00 
Balance 1816.45 2131.20 2384.69 

Equity 1122 1122 1122 

Loan 1816 2131 2384 
2938 3253 3506 

Ravtsed Equity 1767 '767 1767 
1171 1486 1739 

Revlsedloan 2938 3253 3506 

[O.M. No. H-11021/5193-Parl. dtd. 27.3.96] 
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APPENDIX VI 
MINUTES OF THE TWENTY ·SECOND SITTING OF THE COMMIT· 
TEE ON PUBLIC UNDERTAKINGS HELD ON 21ST APRIL. 1997 

The Committee sat from 1500 hrs to 1615 hrs. 
PRESENT 

Shri G. Venkat Swamy - Chairman 
MI!MIII!RS 

Lok Sabha 
2. Shri Parasram Bhardwa.i 
3. Shri Somjibhai Damor 
4. Shri Banwarilal Purohit 
5. Shri Brij Bhushan Tiwary 
6. Prof. (Smt.) Rita Verma 

Rajytl Stlbha 
7. Shri Vayalar Ravi 
8. Shri Solipeta Ramachandra Reddy 

SECltETAIUAT 

1. Shri J.P. Ratnesh Joint Secrettlry 
2. Sml. P.K. Sandhu Directar 
3. Shri P.K. Grover Deputy Secretary 
4. Shri Raj Kumar Assistant Director 

OPl"ICE or- THE CO""PTROLLE~ & AUDITOR GENERAL or- INDIA 

"2. 
·3. 

Shri B.B. Pandit 

•• 
•• 

•• 
•• 

Principal Director (Comml.) 

•• • • •• 
•• •• •• 

• • 
• • 

4. The Committee also considered the draft report on Action Taken by the 
Government on the recommendations contained in 39th Report of the 
Committee on Public Undertakings (1994-95) on Bharat Coking Coal 
Limited and adopted the same with the following modifications: 

(i) Page S. para 10. for last sentence substitute "The Committee 
express their serious concern over the lackadaisical manner in which 
the rehabilitation of the displaced families has been handled. The 

• The Minutes relatina 10 iteRls at para 2, 3, 5 and 6 have been kept separately. 
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Committee, !herefore, urge the MinistrylBCCL to take lip the matter 
with the State Government at the highest level so that the remaining 
oustees of the project are rehabilitated at the earliest. They would 
also like to be apprised of the progress made in this regard within 
three months". 
(ii) Page 15, para 25, line 8 for the word "~xpeditiously" subs(;(uie 
"within three months". 

•• •• •• • • •• • • 
•• •• •• •• •• • • 

7. The Committee authorised the Chairman to finalise the Reports 011 

the basis of factual verification by MinistrieslUndertakings concerned 
and Audit and to present the same to Parliament. 

The Comm;l/ee then adjourned. 



APPENDIX VII 
Analysis 0/ the Action Taken by Government on the recommendations 
contained in the 39th Report (lOth L.S.) 0/ the Commillee on Public 

Undertakings (1994-95) on Bharal Coking Coal Limited.. 

I. Total number of Recommendations 
II. Recommendations/Observations that have been 

accepted by the Government (vide. recommenda-
tions at SI. Nos. 1,2,4 to 8, 16 to 19, 2S to 28, 30 to 
33) 
Percentage to total 

III. Recommendations/Observations which the Commit-
tee dQ not desire to pursue in view of the Govern-
ment's· replies (vide. recommendations SI. Nos. 9. 
10 and 24) 
Percentage to total 

IV Recommendations/Observations in respect of which 
reply of Government have not been accepted by the 
Committee (vide. recommendation$ at SI. Nos. 11. 
12. 14. 15. 20 and 22) 
Percentage to total 

V. Recommendations/Observations in respect of which 
final replies of government arc still awaited (vide. 
recommendations at SI Nos. 3. 13. 21. 23. and 29) 

Percentage to total 

73 

33 

19 
57.58% 

3 
9.09% 

6 
18.18% 

5 
15.15% 
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